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DISCUSSION UNDER RULE 176 RE
ATTEMPT ON THE LIFE OF THE
CHIEF JUSTICE OF INDIA ON THE
20TH MARCH, 1975

SHRI BHUPESH GUPTA  (West
Bengal): Sir, in less than 3 months, 3
nationally-noted incidents involving violence
or suspected violence motives have occurred,
on January 2, a grenade exploded at Samasti-
pur resulting in the death of Shri L. N.
Mishra. The other day, on the 18th
March, in Allahabad High Court, one,
Govind Mishra, was apprehended with a
revolver when the Prime Minister, Shrimati
Indira Gandhi, was to appear there for
giving evidence in connection with the elec-
tion petition against her by Shri Rajnarain.
On the 20th of this month, only a few days
ago, a grenade attack took place and the
target of the attack was the Chief Justice of
India, Shri A. N. Ray. Incidentally, wc
were together in England as students and
I know him for many years. He is an
absolutely harmless man at the per-
sonal level. These are not the only incidents
in this category. Many others have taken
place and are taking place in the
country today where guns, bombs and other
lethal weapons are used.  For example, in
Calcutta, some sections of the Congress are
using bombs and firearms against the rival
sections even within the party, not to speak of
others. Some elements in the Congress are
trying to recapture trade unions in
Asansol and other areas by the use of
guns, bombs and weapons. In Asansol,
the AITUC union has been subjected to
such attacks. In Kerala, some of our com-
rades have been killed, if I may say so,
by our friends of the CPM. In Bihar .

SHRI NIREN GHOSH (West Bengal):
Hundreds of our comrades have been
murdered by you and your allies, if I may
say so.

(Interruptions)

SHRI BHUPESH GUPTA: In Bihar and
U.P., these political murders and murderous
attacks have become the order of the day,
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especially in Bihar, thinks to the move-
ment called "the total revolution".

4 P.M.

In Tamil Nadu, we find the ruling party
indulging in such attacks on trade unionists, on
their' rivals. In Andhra Pradesh, otir comrades
have been killed and in one case, at least, a
Member of Parliament belonging to the ruling
party was clearly involved and I had an occasion
to make the charge in this House. Many
incidents could be cited to show that the
political murders and political assassinations
and attacks of this type are spreading in this
country. No matter who does it, it is to be

deplored. No matter who is the victim  ofit,
the victims and their friends and their
relations are to be sympathized. We  want

ourselves to be saved from such attacks. I am
mentioning these facts only to point out that
what has happened in Samastipur or in New
Delhi are not isolated occurrences. They must
be viewed in the context of a rather alarming
situation in  which the gun is having a sway.
We have to face the situation in its
entirety. There must not be any pick and
choose or we must not spare anyone, not even
ourselves, if we want to keep our political
life on a democratic footing, if we want to
solve our political disputes and problems
by a democratic debate, democratic means,
and by leaving it to the masses to judge who is
right and who is wrong. To  highlight some
problems, some incidents and not to take note
of others would be a mistake in this situation.
However, the three incidents have rightly
held the attention of the whole nation
because of the targets of the attack and also
because of the political context in which the
attacks have taken place or the incident has
taken place as in the case of Allahabad
High Court. After all, the assassination of a
Union Cabinet Minister and an attempt on
the life of the Chief Justice of India cannot be
treated lightly as an ordinary crime, with
only a brief reference and showing a little
informal concern. The appearance of one
Govind Mishra in the Allahabad High Court
premises in the particular circumstances is no
small matter either. Though no
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iict of violence was actually involved in it,
people have their suspicions, doubts and
apprehensions. The culprits behind these
crimes in Samastipur and New Delhi are yet to
be brought to book. We do not know how the
investigation is going on or what is going to be
done to resolve them. It does not seem that the
investigating authorities are either very
efficient or particularly concerned about other
aspects of the matter. It is easy to declare or
announce rewards of Rs. 10,000, Rs. 12,000,
Rs. 50,000. We can do so. But that will not
deliver the culprits. If the culprits have behind
them political patronage or vested interests,
well, they will be given not Rs. 10,000 but Rs.
10 lakhs for hitting the target of the kind some
people have in mind. Therefore, what is the
use of declaring or announcing this reward? It
is not a cross-word puzzle for which you are
announcing awards. You should be more
serious about how to tackle this problem.
Three months have passed since the Samas-
tipur grenade blast took place. But still we are
in the dark about the results of the
investigation. I think, in some matters, without
compromising the investigation, it is necessary
for the Government to be a little more
expansive than it is because the country wants
to know how the investigation is progressing.
It does not speak well of our investigating
authorities anyhow.

Questions have also been raised about
security arrangements. Sir, the other day, I had
an occasion to criticize the security
arrangement for the Chief Justice of India and
other Judges. Now, it is quite clear that you
are not provided with any security guard
whereas we find that even the tiny Deputy
Ministers, who are not known beyond their
Party circles or beyond their families, are
provided with very powerful security guards.
No one will take the trouble of looking at
them, not to speak of shooting at them; yet
they are provided with security guards. But,
here the Chief Justice of our country is not
given a security guard when he is moving
around in the city or going to the court or
coming from the court to his residence,
although he had
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received a threatening letter in January this
year. And, now we have been given to
understand by some top bosses—you can find
it out—that the letter in question is of a
political nature. And, in that letter, it seems to
have been made out that Chief Justice was
objectionable because he was an agent of
Prime Minister Indira Gandhi. If that was the
letter, it should have been taken a little more
seriously and the Government should have
discussed this letter when it was in their
possession and they should have at least come
to the conclusion that the Chief Justice of
India should be provided with security guards
round the clock; that should have been done.
That was not done. Therefore, I have some-
thing more to say.

Sir, I do not wish to pre-judge the results of
the investigation but certain wider aspects of
the issues highlighted by these incidents need
to be discussed. They call for a dispassionate
and objective consideration so that Parliament
can give a moral and political lead for the
public opinion to put a stop to the cult of the
grenade and the gun. I am more concerned
with it here today than anything else. It is not
my job to find out clues and other things. In
this debate it is my task here to deal with such
aspects of the matter as any public man should
deal with when faced with such challenges as
these and such threats as these.

Sir, we must bear in mind the climate and
background in which these incidents have
occurred and this climate and background
cannot and should not be overlooked. There
is, of course, discontent, there is frustration,
there is anger among the people and there is
the shocking devaluation of certain public
standards and moral values in our public life.
Corruption undoubtedly is rampant not only in
one party but in many other parties; not only
in one section but in many other sections; but
corruption in high places whether in the
opposition or in the Government spells danger
to our democracy and indeed to our public
life.

By themselves, however, these frustrations
and discontentment on the part of the
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[Shri Bhupesh Gupta]

suffering masses do not necessarily lead to
assassination or assassination attempts. such
crimes take place, if I may say so, Mr. Deputy
Chairman, when certain forces, whether
political or otherwise, operate on the situation
and try to exploit the situation for their
nefarious ends.  Therefore, there is
juxtaposition between an objective situation
and those who are operating and ft hen acts
such as these take place, one must go to the
root of the problem in its entirely. Sir, this is
exactly what is happening in our country
today. For this critical situation the
Government undoubtedly must bear its major
share of responsibility. Because of its failures
on the economic front, because of the breach
of faith with the people in certain respects and
the violation of the electoral mandate resulting
in unemployment, rising prices, suffering of]
the masses, well a condition ruis been created
for the malevolent forces in the society,
whether of right reaction or otherwise, to
operate on it and to push their design for
political ends.
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That is what we are finding today in the
country.

There is the call for total revolution, They
do not believe in half revolution!

SHRI O. P. TYAGI (Uttar Pradesh):
Non-violent revolution.

SHRI BHUPESH GUPTA: They believe in
total revolution which must be led by the
Rajmata of Gwalior on the one hand and
Goenka on the other, the father figure of
Jayaprakash Narayan standing in between.
There is a call for MLAs to resign and that if
they do not resign they should face death. Any
man normally would like to live rather than
die for an MLA's seat. Such things have been
done in Gujarat recently to prevent Congress
M.Ps to go there. Well, there is the call for a
parallel government in Bihar and we know
how, the other day it was pointed out, in order
to collect money for the parallel government
to run—because it has no treasury apart from
the one created by banditry— when the
money was refused men were

[RAJYA SABHA]
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shot at. The brother of a man who was shot, of
the Sangharsh Samiti, wrote a letter to
Jayaprakash Narayan protesting against this
kind of subscription and so on for running the
parallel government or for financing the total
revolution.
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SHRI BHUPESH GUPTA: Everything.
There is a call for revolution; there is a call to
the Armed Forces to mutiny and to revolt.
And that is justified because the call has come
from a great man in the country and this is not
even condemned ! Imagine what would have
happened to us if we had given such kind of a
call' and how we would have gone in the
bourgeois monopoly jute press and elsewhere!

Then, Sir there are inflammatory speeches
inciting violence and presently I shall refer to
such speeches and writings also. There is a
selective hate campaign and certain individual
targets are selectively made. it is not as if the
ruling party as such is the target. Even within
the ruling party targets are fixed as to who
should be attacked and in what manner.

SHRI O. P. TYAGI: That is your policy,
Mr. Gupta.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) Guilty conscience!

SHRI BHUPESH GUPTA : Dont disturb. 1
will just read out how there is incitement to
violence and even murder. I think in this art
the Motherland can claim the Durga Ratan
Award.

SHRI SUBRAMANIAN SWAMY: May
I ask why the Motherland is being quoted?

SHRI BHUPESH GUPTA: I hope, Sir, I
will not be disturbed. Here I have got the
editorial of the Motherland of 2nd March. I
am reading it. Listen patiently. I have read
your paper very carefully.

SHRI SUBRAMANIAN SWAMY: Which
paper? What do you mean by "your paper"?
Motherland is not our paper. Motherland is an
independent, constructive paper.
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SHRI BHUPESH GUPTA: It is an RSS
paper. Sir, ask them not to disturb me. I have
not disturbed them.

MR. DEPUTY CHAIRMAN: I do not
know why he is getting excited.

SHRI SUBRAMANIAN SWAMY: He
said "your paper".

SHRI BHUPESH GUPTA: All right. He
cannot run any paper; it can be run by others
only. How can he run a paper? Sir, I know.
The editorial of Motherland of 2nd March
wrote:—

"Nor need the Red Queen be shocked by
anybody's refusal to obey illegal orders. All
Government is a compact between the
people and the Government, and a
Government which fails the people can
always be disowned by them. Regicide—
the death of a tyrannical king— has,
therefore, been recognised right by people
throughout history."

What is the suggestion in this?
SOME HON. MEMBERS: Murder!
Shame, shame.

SHRI BHUPESH GUPTA: This is in-
citement to murder of Indira Gandhi and
nothing but that.

SOME HON. MEMBERS: Shame, shame.

SHRI BHUPESH GUPTA: Yet our law
is very soft to them. Surely Motherland was
not giving lessons in history to the students in
the Delhi University.

They are writing and blaming in a political
journal whose precedents are by now well
known to the country. Sir, I have quoted only
one instance. Then again, last but not the least,
apart from such writings, the CIA is in the
country and is active. Surely, Sir, if the CIA is
here in this country it is not for holiday nor is
it for seek-
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ing blessings from the Sai Baba just as our
friends from both the sides do.

SHRI O. P. TYAGI: What about KGB?
What is it doing here?

SHRI BHUPESH GUPTA: The Prime
Minister has publicly stated... (Interruptions).
Why are you disturbing all the time.
(Interruptions). Why are you joining them. If I
am not allowed I will ask my people to do the
same thing.

The Prime Minister has publicly stated that
foreign hands are behind the violence the
North-East India. When a Prime Minister of a
country makes such a statement there must be
some basis for saying so. It is the Prime
Minister of a country, neither Rajnarain nor
Bhupesh Gupta, wha has said this. One must
remember, political murder constitutes a major
item in the CIA programme of subversion and
desta-bilisation. Everyday we read in the
newspapers how the CIA have been planning
to murder political leaders who are not liked
by the Americans or who are not suited to the
designs of the neo-coloniarism. (Interruptions).
May I proceed? Why are they shouting? I
never disturb any one to them.

SHRI O. P. TYAGI: Mr. Bhupesh Gupta
why are you out of .

(Interruptions)

SHRI BHUPESH GUPTA : I know what
you want. Wait, I am not going to yield, I am
not going to sit without finishing my speech.
These factors should engage our attention and
we must come to grips with these factors
which I have just narrated. I am surprised at
the manner in which the Samastipur or the
Allahabad incidents are sought to be
interpreted by the Jana Sangh and the rightist
parties and even by some of the friends on the
left. Take the case of Samastipur outrage.
Hardly the news had spread when the Jana
Sangh and the rightists came out with a
suggestion that Mr. Mishra had been killed by
the 'establishment', thereby meaning Shrimati
Indira Gandhi. Here I would read for your
benefit what Mr. Advani
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(Shri Bhupesh Gupta] said. Mr. Advani
immediately said, as soon as he got the news,
that Mr. Mishra must have been murdered by
those people who according to him are
fanatically hostile to JP-led movement in
order to malign it.

SHRI SUBRAMANIAN SWAMY: Where
from are you quoting?

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Swamy,
will you please take your seat? You were not
in the House, you have just walked in.

(Interruptions).

SHRI BHUPESH GUPTA: No speaker will
be allowed to speak if you do like this. I
will ask the House . . . (Interruptions).

MR. DEPUTY CHAIRMAN: I will have to
make a remark against Mr. Swamy. Every
time you come and disturb the proceedings of
the House and in a very immature way.

[RAJYA SABHA]

SHRI SUBRAMANIAN SWAMY: What
do you mean by that? When he says that he is
quoting Mr. Advani I am asking from where
he is quoting.

MR. DEPUTY CHAIRMAN: You

should behave in a responsible way.
(Interruptions)

Please, take your seat.

SHRI BHUPESH GUPTA : You can ad-
journ the House, I am prepared.

MR. DEPUTY CHAIRMAN: The House
will not adjourn. You proceed and I will ex-
pect the hon. Members to behave..
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fs Mr. Swamy just walked into the House.
He does not know what is going on and
he just gets up,
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SHRI SUBRAMANIAN SWAMY: How
do you know?

MR. DEPUTY CHAIRMAN: I have been
seeing. | know what you have been doing.

SHRI SUBRAMANIAN SWAMY: I only
wanted to know the source.
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SHRI BHUPESH GUPTA: Out of my
memory.

SHRI SUBRAMANIAN SWAMY: How
can he say that?

SHRI BHUPESH GUPTA: T can quote
from anywhere I like.
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SHRI BHUPESH GUPTA: Sir, I say I have

quoted it—I repeat it. Let him deny it. Then I
shall say what I hate to say.

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you are quoting where-
from ? You please state it.

SHRI BHUPESH GUPTA: I am quoting
from memory.

«ft TR S, & omeE gra Wi
fra g imesenfy . | .
SHRI O. P. TYAGI: He is WTOng.
SHRI T. N. SINGH (Uttar Pradesh): He

has not quoted the source.

SHRI BANARSI DAS (Uttar Pradesh): He
has not quoted the source.

SHRI BHUPESH GUPTA: I quoted out of
memory.

Now, Sir, on March 21, the Motherland
read:

"Political observers in the capital are
shocked and amazed over the throwing of
two grenades in Chief Justice Ray's car.
They are shocked that anybody
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should have thrown grenade and that too
at the Chief Justice. But they are also
amazed by the circumstances of the
inciednt .

Then it went on to say many other things.
The paper is there. You can see it It is of
March 21. Not only that. In that paper of
March 21 it was said: "Many in the capital
see in these mysterious happenings the
preparation of a ground to suspend the
Constitution and establish naked dictatorship
in the country. They see in these incidents
Indira"s counterpart of Hitler's Reischastag
fire." I hope they will not ask me to produce
it.

Then, Sir, again they published othei
things. When Mr. L. N. Mishra was killed, in
a matter of days they wrote in their paper in
January. Sir, here is the paper and I can read
from that . On January 4, the Motherland
said this on "Who killed Mishra?"

"Still others are of the opinion that it is

a case of 'government by assassination'.

Shri Mishra had become an

embarrassment to the government .

»

They went on to say :

"

. It is, therefore, possible, it is
pointed out .

SHRI O. P. TYAGI
of
order again, 77 femmww =% wfew 0%
A1 7@ A HrE
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MR. DEPUTY CHAIRMAN : Mr.
Tyagi, you know and T know, everybody
will talk about other things also.

SHRI BHUPESH GUPTA

"It is, therefore, possible, it is point-out,
that it was decided to liquidate Mishra.
His exist at this stage would leave the
question of guilt unsettled. He has been
silenced for ever. And his death could
even be exploited to foist the blame on the
opposition parties."

Sir. point

qTANT & Aag W 2

This is the Motherland, X can give more
quotations of this type from the Jana
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Sangh paper. In this connection, in the case of
the Chief Justice Ray, on the same day when
he was attacked, on 20th of this month, in the
morning the Motherland carried some news-
item in which it appeared:

"For years the police used to stop traffic
at Tilak Marg, New Delhi, every time the
Chief justice of India goes to enter or leave
the Supreme Court. When Shri Subba Rao
became the Chief Justice he discontinued
the practice. He told Itoc Court Registrar:
There are no Maharajas among us, we are
all equal. It is learnt that the feudal practice
has now been revived."

Why suddenly they felt about the Tilak Marg
area? I do not know. You better find out. The
next day, after the assassination, the paper
carried the assassination news, the Motherland
of 21st, and the same paper, without waiting
for anything, in the morning carried this:
Many in the capital see in the mysterious hap-
penings the preparation of a ground to
suspend the Constitution and establish naked
dictatorship of the Prime Minister. This was
the same paper. This is how the Motherland
went on writing. Then, again, it wrote:

"It would seem that the grenades were
thrown to create a climate of violence and
scare away the law-abiding citizens from
any resistance to the Government."

After this, is it to be believed that the
Motherland is not interested in presenting the
case—I may put it mildly—in a particular
way. that it is not interested in shielding the
criminal by putting the blame on the
Government itself and suggesting that the
Government is responsible for the killing?
Even my friend, Mr. lyotirmoy Bosu,
speaking in the other House yesterday, said,
referring to the incident near the Supreme
Court. This is part of the concerted game that
the ruling class are playing today and,
according to him, the operation against the
Chief Justice of India was—T am quoting his
words from the proceedings
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[Shri Bhupesh Gupta]
of Lok Sabha—"planted operation". Now,
yon will see .

SHRI NIREN GHOSH
so ami I will give you facts.

It might be

SHRI BHUPESH GUPTA : I may
mention this. 1 think these are highly irres-
ponsible and cxlremely dangerous remarks.
This kind of statement by a responsible
political leaders shows, of course, the des-
peration of our friends of total revolution and
their camp-followers. This kind of statement
really shields the real culprits and diverts
public attention from those responsible for
the crime. Now, it is not as if these are
utterances of childish persons. These are
calculated and deliberate utterances by very
calculating politicians, if I may say so, to
shield the criminal and the crime. The
happiest people will be the perpetrators of
these crimes at Samastipur and New Delhi.
Such an approach is politically dangerous,
more dangerous' than even grenades that may
or may not explode.

Coming to Mr. Justice A. N. Ray all I can
say is on the face of it Mr. Ray is not that type
of Judge. We do not know what is the motive. |
would not like to take upon myself the
responsibility for identifying the motive at this
stage. It should be found out by the Govern-
ment by an enquiry, but it is unlikely that he
became the target of attack on account of some
private grudge aaginst him. I do not know
recently he has given any such judgment which
would cause or which is of such a nature that
some desperate man would come to take
revenge upon him, but how can I forget that he
became a controversial figure when three
Supreme Court Judges were superseded? He
was made the Chief Justice and at that time he
became the butt of attack in some sections of]
the press as well as in the two Houses of
Parliament. In the Lok Sabha debate in 1973,
one Member—I do not wish to name him i
now—even called him a stooge of Indira
Gandhi. In this House this is what Mr. C. D.
Pande said on the 3rd May.

[RAJYA SABHA]
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1973, when the supersession issue was de-
bated. He said :

"Mr. A. N. Ray, you have opened a new
vista for careerist lawyers—not the
Communist lawyers? There will be a large
number of lawyers who will be seeking the
recommendation of Mr. Bhupesh Gupta for
appointment in the High Court and in the
Supreme Court." I do not know .

SHRI O. P. TYAGI
In it?

SHRI BHUPESH GUPTA : This is a
perverse way of maligning a Judge. We know
it very well. He says, what is wrong? Either he
is intelligent or he is not. If he is intelligent, it
is a devils intelligence. If he is not, he should
cultivate intelligence. Sir, this is how Mr. Ray
was subjected to severe and very blistering
attacks by certain elements of the rightist
forces in the country. In the High Courts and
in the Supreme Court, 1 believe even
demonstrations were staged against him. He
was boycotted and 1 believe the same judges
perhaps are addressing him now as "My Lord',
'My Lord', 'My Lord', because to these gentle-
men who staged the demonstration at the call
of the total revolution, nothing is more
precious than the glittering gold— or the black
money—not even the total revolution of Mr.
Jayaprakash Narayan. This has happened.
How can I forget this thing? When political
controversies and conflicts are going on in
public life between the forces of right reaction
and the forces of progress, when the
controversy has been taken even to the High
Court of Allahabad, for example, is it to be
ruled out that the crime at the Tilak Marg is a
projection of what is going on elss-where,
including the court of law, in the country ? I
do not know. It is for the people to find out.
But that also should be an object of the
inquiry.

Some insinuations have been made against
Judges. Supreme Court ludges in particular.
About that I have said.' Here I am saying only
one thing towards the end. We should get
the letter which

What is wrong
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Mr. Ray received; we should see it. And 1 am
told that the letter is of a political nature. We
should like to know. That is why I say that we
should study it objectively.

Finally, before 1 sit down, 1 should
like  to make some suggestions. 1 have
not blamed anybody as such. 1 would like
the matter to be investigated
ed administratively and politically and in
every way, in public life and in other
spheres of life. Now, Sir, let their in
vestigations continue and the culprit be
brought to book as also the political force

and the motivation behind' the attack.
The crime must be nailed down, it must
be identified and pin-pointed. ~That is
very  essential. The Opposition  parties
certainly must show restraint and conform
to democratic standards in such matters.
Itwould be a sad day for the
country if we were to take ad
vantage of the attack on the
Supreme Court Chief Justice or similar

actions in order to have a politically van
tage point against our rivals, not to speak
of organising  such attacks. We  must
not take advantage of such incidents. On
the contrary, we must, in a very sensible
and sober manner and dispassionately and
objectively try to pin down the culprit
and see that such things do not defile
and disgrace our public life and ruin our
future.  The cult of  gun and grenade
cannot be stopped without ideoligically and
politically disarming the forces of right
reaction and isolating them from the poli
tical life. Right reaction always releases
forces of violence, indeed it heavily relies
on them. Once they are released some
times it is not possible even for the right
reaction to control the forces unleashed by
them, forces of fascism, forces of vio
lence, forces of  counter revolution  and
terror and murder.

Sir. here all of us have a role to play. Rut
the ruling party must take urgent, radical
measures to improve the conditions of the
masses so that discontent, frustration and
anger are stopped. They must take a positive
attitude towards democratic movement and
struggle instead of using the MTSA and the
DIR against them.
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Democratic forces must be se't in motion to
meet the forces of counter-revolution,
fascism, terror and murder in the arena of
struggle. Ultimately in the final analysis we
will have to come to grips with them in our
political and social life. We will have to
hound them out by our unity, by our struggle

and pursu °

MR. DEPUTY CHAIRMAN : You will have
to wind up.

SHRI BHUPESH GUPTA : Unfortunately,
that approach is missing. I am finishing.
Communal and other irresponsible
propaganda should be curbed, propaganda,
especially aimed at inciting political
murders, violence and communal-ism. 1 do
not know, Sir, what the Press Council of
India is doing today. It is supposed to
take care of the press.  You know very
well that Motherland has published a
report in the newspaper that the people who
had made confession in the Samastipur bomb
case were all members of the Communist cell.
They did not even care to find out that the
C.P.I. does not have cells today. This has
been denied by the Home Minister and others.
Not even a word of regret and  apology has
been published in  the Motherland. They
spread such blatant lie.  First Shri L. N.
Mishra was killed by the supporters of the J.
P. movement, then killed by Mrs. Indira
Gandhi and then by Communists. And up till
now not a word of regret has been published in
the paper.

MR. DEPUTY CHAIRMAN : Finish now.

SHRI BHUPESH GUPTA : Here this kind of
thing is going on and nobody is going to look at
this thing. The situation should be tackled at
government level. Strong arm methods should
be used by the State. We have the experience of
West Bengal. I am not saying that Congressmen
are doing it. I am not blaming the Congress
Government. But how can you deny facts?
Your President goes to Calcutta and elements
within the Congress Party in West Bengal
nabbing each other, their partymen attacking
their partymen, throwing bombs at their party-
men every day. What happened in the
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[Shri Bhupesh Gupta] Rabindra Bharati is
a matter of shame. Some people claiming
to be Congressmen used bombs against
Congressmen.

SHRI O. P. TYAGI : How is it? You are
also blaming the Congressmen.

SHRI BHUPESH GUPTA : He will not
understand. Mr. Tyagi has taken the role of
intenuptor the great.

Since you ask me to sit down I will sit
down. Towards the end, all of ns are deeply
concerned by this spate of terror and violence
which is taking place in the country by the
show of arms, by the use of guns and the
blasting of bombs, by intimidation an dterror
and other methods to force a particular
ideology or policy or particular viewpoint in
political life. Thes. are to be stopped. If we
believe that public life is to be rid of teiTor.
intimidation anc! corruption, surely, Sir, we
cannot afford to let any one ot us go in for this
kind of matters, matters which are not only
counter-productive but are subversive of our

[RAJYA SABHA]

independence.

We know very well how this C..LA and
other forces are active. They will like to spend
millions and millions ot rupees. They are
utilising disgruntled and other forces for
political subversion and destabilisation in our
country. Therefore I think in this debate we
should make it a common point that whatever
may be our differences in political life—
differences are there and they are certainly
serious—-let them be settled in a democratic
manner, through discussion and in the arena of
democratic and peaceful mass struggle. We
leave it to the people to judge who is right and
who is wrong. We should never allow these
forces to have upper hand.

I would like to end by saying that
Government should think seriously as to how
so many guns are being circulated illegally in
the hands of these people. In West Bengal 1
am told that 600 unlicensed arms have been
recovered in a matter of few years. Last year
314, according to the statement of the
Minister, were recovered. How is it that hand
grenades find their way .

Rule 176 144

MR. DEPUTY CHAIRMAN : You will
have to conclude.

SHRI BHUPESH GUPTA : . . .into the
hands of the criminals from ordnance
factories? Surely, our ordnance factories must
be better taken care of, must be protectedl, )
that smuggling does not take place. If, Sir,
today it is hand grenade, tomorrow it will be a
rifle and the day after it will be a machine gun.
And then it shall be tanks, smuggled tanks,
appearing in the streets to settle the dispute in
in political life. We do not want to go in for
such things. (Time bell rings\ Therefore, I
strongly condemn such incidents. I demand
united action against these forces. Above all, |
think, the rightist forces must bear the political
responsibility and moral responsibility for
unleashing forces of murder and terror in the
country and they have made it known who
their targets are.

SHRI R. K. MISHRA (Rajaslhan) : Mr.
Deputy Chairman, Sir, before I speak on the
subject, I would like to inform the hon.
Member, Shri Bhupesh Gupta, since I was in
Calcutta a couple of days ago, that it has now
been established that the fight in the Rabindra
Bharati University was not between two
factions of students but that it was because of
some anti-social elements who had got in
there. (Interruption) And most of the boys
who were injured belong to the Youth
Congress and Chhatra Parishad. They were
attacked. And leaders of both factions have
denounced it.  Therefore, the earlier
impression that it was a factional fight is not
correct.

Mr. Deputy Chairman, Sir, .

SHRI SUBRAMANIAN SWAMY
This is All India Radio.

SHRI R. K. MISHRA : This is not Voice of
America, Mr. Swamy, which you are.

SHRI SUBRAMANIAN SWAMY : Radio
Peace and Progress.

SHRI RANBIR SINGH (Haryana) : They
are proud of All India Radio.
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SHRI R. K. MISHRA
deal with Mr. Swamy.

No, I can]|

Mr. Deputy Chairman, Sir, I share the
indignation ol the House at the incident
swhich took place on the 20th of this
month and 1 condemn in the strongest
terms the dastardly attack on the Chief
Justice of India. But, Sir, I would like the
House to consider this incident in its total
perspective. We will be making a grievous
mistake if we do not look at this incident in
its totality.

A couple of days before this incident,
there was an attempt by an armed person to
sneak into the Allahabad High Court where
the head of the Government, head of the
executive, was to tender evidence. And it
was followed by an attack on the head of the
judiciary in our country. We have seen,
prior to these, in Gujarat and in Bihar and
in other parts of the country attempts to
browbeat, to intimidate, to coerce and to
assault the elected  representatives of the
people. Wehave also seen, Mr. Deputy
Chairman, a calculated attempt to
undermine the prestige of Parliament. ~ We
have seen calculated attempts to
denigrate Parliament and Members of
Parliament and to make its functioning
difficult so that this elected House and the
other elected legislatures in the country
may not discharge their duties. Thus,
we see that in this country there are
forces which are deliberately trying to attack
and  undermine  the judiciary, the
executive and the legislature both at the
State and Central level. Taken in its totality,
if this  is not Fascism, what else is
Fascism ?

Mr. Deputy Chairman, Sir, as a newsman
who has been a journalist all his life, I hate
to criticise or to refer to what newspapers
write. But I cannot forget that even in the
assassination of Mahatma Gandhi certain
newspapers had played a role which has
been recorded by the commission of inquiry
into the murder of Mahatma Gandhi, Those
newspapers like Agrani and Hindu Rashtia
had deliberately tried to create a climate of
hatred against the Father  of the Nation.
And
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during the last few days, I have been trying to
compare what Hindu Raslitra and Agrani
wrote during that period with what one of the
New Delhi dailies, referred to by Shri
Bhupesh Gupta, has been writing repeatedly.
Mr. Deputy Chairman, Sir, I would only like
to point out to you two striking similarities.
An attempt is being made to create a climate
of hatred in the country and an attempt is
being made to browbeat the executive into
lossening the security arrangements for the
national leaders and for important public men
and to demoralise them in the same manner as
was done only a little prior to the day when
the Father of the Nation was assassinated.

Sir, the "Dainik Hindu Rashtra", a paper
which was owned and run by the same force,
in spite of the angry and unconvincing
protestations of my friend, Shri Subramanian
Swamy, which are associated with the
"Motherland", wrote on the 24th January
1948 like this:

"We request that the Government of
India should provide more armed soldiers
for Ciandhiji's protection as long as he
makes anti-national and terrible
statements."'

Now, Mr. Deputy Chairman, Sir, \ou can
compare this attempt to ridicule the security
arrangements for Mahatma Gandhi with what
"The Motherland" has written and which has
been quoted only in parts by the previous
speakers. Now, Sir, under the headline
"Bandobastocracy’, this paper has said that
whenever a VIP visits a town, it becomes a
nuisance for the people there, the traffic there
is held up and the entire roads are cleared and
barred, except where the real security is
involved, and the whole thing is irritating ",nd
indeed, illegal. Then, Sir. the paper has gone
on to refer to the security arrangements for the
Chief Justice of the Supreme Court and has
said that this kind of a bandohasi is meant to
impress and overawe the people and this is
something that is entirely alient to rhe spirit of
democracy. Those who want to denigrate
democracy in our country are talking of
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[Shri R. K. Mishra]

what is consistent with democracy and
what is not consistent with democracy.

Mr. Deputy Chairman, Sir, [ would like
to point out to you that on January 18, 1948,
one of the persons closely connected with the
then Hindu Maha Sabha, a person called
Kesho Ram, whose evidence has been

recorded by the Kapur Commission,
said something. He said on the 18th
January 1948, at a meeting, that Mahatma

Gandhi was a dictator and that he might meet
the fate of Hitler soon And; Sir, you
compare this with what "The Motherland"
has written about this particular incident. It
says that they see in these incidents
Indiraji's counterpart of Hitler's Reichstag
fire which he used for imposing dictatorship,
etc.  This terrible remark, Sir, I have quoted
is only to place before the House the
view that what is happening in this
country is neither new nor something which
should be treated casually or in a frivolous
manner. [ am aware that there are people,
that there are parties, that there arc elements,
in this country who arc trying to create a
climate in which all these incidents, all
these atempts at violence and intimidation
should be treated lightly so that the
gravity of the threat that our democratic
system faces today is lostsight of and
is pushed into  the background and the
people may be lulled into complacency. T
only hope that the Government and the
Home Ministry, Mr. Deputy Chairman.
Sir. will not be lulled into complacency
because T remember that between the day
on which Madan Lai threw a bomb on at
Gandhiji's  prayer meeting and the day on
which  he was assassinated, unfortunately,
the record ofthe Delhi police was not
at  all satisfactory and, in fact, if adequate
steps had been taken at that time, the tragedy
that overtook the nation could have
been averted. J hope that  the
honourable Minister, Shri Om Mehta when
he  replies to this discussion, will —assure
this House that the state of the Delhi police
is better than what it was in 1948 and he will
also take the House into confidence

[RAJYA SABHA]
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about the steps that his Ministry and the
Government are taking in order to see that
crimes of this nature, crimes of a political
nature and other crimes are not allowed to be
perpetrated with impunity. This I am saying,
Mr. Deputy Chairman, Sir, because there will
be no point in being wiser after the event,
because these forces are deliberately trying to
preach hatred, to create a climate of violence,
to select targets and, as was usual with fascists
in Italy and fascists in Germany, they are
trying to rouse passions and direct those
passions against selected targets, against
national leaders who, they think, arc
inconvenient obstacles in the pursuit of their
own political designs which, by no means, are
in the interests of the people.

Mr. Deputy Chairman, Sir, there is another
aspect. I can understand the Opposition
political parties criticizing the Government. I
can also understand some irresponsible
elements, and to quote what Shri Advani said
the other day, "The lunatic fringe in our
political parties are trying to take political
advantage of such incidents". But I have no
words to condemn the attempt even to involve
the Chief Justice himself who has been the
target of attack and the attempt to involve him
and the members of his family as if they were
also part of this whole thing that has
happened. Sir,

SHRI JAGDISH PRASAD MATHUR
(Rajasthan) : You are misinterpreting .
.(Interruptions).

SHRI R. K. MISHRA : I am prepared to
accept Shri Jagdish Prasad Mathur's verdict,
whom I know for the last decade or two
decades. I am going to read it out to him and
if, in all consciousness he can tell me that it
does not mean what I am interpreting, I am
prepared to change the interpretation, and .

SHRI JAGDISH PRASAD MATHUR : I
have also read it.

SHRI R. K. MISHRA : Please listen. Mr.
Deputy Chairman, Sir, in the "Motherland" of
March 21 . (Inter-
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On March 21, apart from
porting the incident, this paper says:

"Observers are asking a number of
questions ..."

And what are the questions?

"There were four persons in the car—
Shri Ray, his son, an attendant and the
driver. While Shri Ray is too eld to run
after a miscreant, how is it that the other
three failed to chase and catch the man,
who had no other visible weapon on his
person? .."

SHRI SUBRAMANIAN
What is the answer?

SWAMY

SHRI R. K. MISHRA : You will give the
answer. | am asking you what it means? I hope
that in spite of the fact that you are in Jana
Sangh, you have enough education and
enough sense of responsibility to realise what
such an irresponsible writing means. I can
even understand your criticising or blaming
the Government. I can understand your saying
that Mr. Om Mehta had planned everything.
But 1 cannot understand in a serious situation
like this when the Chief Justice has been
attacked, how you are seeing this thing . . .
(Interruptions). I do not know the English
dialect. Some Harvard touch appears to be in
it. . . Interruptions).

It says:

"Why could not the Chief Tustice and his
son get down, and the driver and the
attendant chase the man by car? . . . ".

Because Mr. Subramanian Swamy was not
there to advise him. . .

(Interruptions)
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re-,

"They had no reason to be afraid of the
grenades exploding M

Because he had
morning by the
land" that these
plode .

been told early in the
editor of the "Mother
grenades will not ex

(Interruptions)
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"They had no reason to be afraid of the
grenades exploding. Having failed to
explode in the first five seconds, they could
not have exploded later. But assuming they
were afraid of the grenades exploding, why
could they not push out the grenades and
chase the miscreant? ..."

"And if they had lost all their wits, why
could they not ask one of the many other
cars also stopping at the traffic light to give
the chase ? Observers arc intrigued by the
whole chain of queer lapses."

Lapses on the part of whom ? Lapses on the
part of the Chief Justice or lapses on the part of
other members ? This is how it is going on. I
would like to ask a question and 1 do not know
which Ministry in the Government can give a
proper reply. Is there any way of protecting
eminent people ? I had raised this question
earlier when Motherland had written about the
wife, sister and daughter of late Shri L. N.
Mishra. Can't you do anything to give
protection to such people who are harassed by
this type of propaganda, calumny and slander ?
If you do not have legal powers, why don't you
come forward before the Parliament and ask for
powers so that the innocent citizens may be
spared? This is not something which is new.
There are conventions and laws in other coun-
tries. As I mentioned earlier, even in Great
Britain, where the Press Council has a lot of
power, when there has been bereavement in a
family and somebody tries to harass the
relatives, even if he is a newspaper man, then
appropriate action is taken. If you cannot give
this protection, i then I am afraid that this
attempt to create this climate of violence,
haired, slander and intimidation in bound to
continue.

Mr. Deputy Chairman, I think that no
condemnation is strong enough for such
reprehensible’ things and campaigns which
are going on in the name of journalism. (Time
bell rings) Sir, T would not like to inject
politics into it. But what do you say when the
leader of an opposition party
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[Shri R. K. Mishra]

describes the situation, even after these 3
incidents, as if everything is  perfectly
normal in the country ? Even  after what has
happened in  Samastipur, even after what
has happened at Allahabad, even after what
happened at the Tilak Road crossing and
even after what is happening in Bihar where
more than 100 cases of arson, loot and murder
have taken place, if they say that everything is
normal in this country and that we should try
to think as if normalcy  prevails, then 1
think this is a deliberate attempt to lull the

country into complancency so that the
gravity  of the situation is not fully
comprehended. =~ Mr. Deputy Chairman, I

would like to know from the Government of
India whether it is true that they had received a
message from Bengal a few days ago warning
that a band is on its way to Delhi to kill people
in high places. 1 am putting this question
because a newspaper has published this report
and the newspaper correspondent who sent it
has claimed lhat "authoritative sources rule out
involvement of any  political  party. I
would like to know who is this authoritative
source and whether the Government confirms
this statement made by the so-called
authoritative source or whether it is a figment
of imagination. Sir. if all these deliberate
attempts to undermine Parliament,
judiciary and executive, to create a climate of
terror in this country and to introduce the
politics of terror which is the same way as
Hitler and  Mussolini had done in their
countries, continue, then Iam unable to
understand what else will remain. I am sure
that in spite of all these campaigns, the will of

the Government to act effectively  and
sternly to curb  these activities will not
be undermined. (Time bell rings). All this

campaign that is going on is merely intended
to say: don't make security arrangements,
don't arrest people and don't deal firmly with
it. If you do it, then you will be called anti-
democratic.

SPM.

Before I conclude, Mr. Deputy Chairman, Sir,
I have a word to those who still claim
themselves to be socialists. They

[RAJYA SABHA]
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may be in any Party, they may be sitting in any
part of the House but I would only like to
remind them that they should not forget the
murder of Giacoma Malleoti, the PSU leader
of Italy, who helped Mussolini in the early part
of his campaign. But when Mussolini found it
necessary, he assassinated him. Therefore,
those who are carrying on the politics of
murder may be aiming today at people in
authority. But tomorrow, when it suits them,
they will not hesitate to train their guns and
their bombs at those who are now helping
them to sow the seeds of fascism. Those who
are sowing them will have to reap their
harvest.

Thank you, Sir.
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< # | WAL qg g A1 T & @
21 AT £ W A wEM AT, 99T 84T B
A1 waw oA 3w WO T W AR AT
@1 T A AEREEAT T4 § | A a€y
a#t S & we W § o T 8
fr gt T ¥ Wik 3w g W fesfa @

TerEa fear At gwar dw S aEET W
M T gy 3w AR A § S aae
19 FT AT FAAAI AT § 1 T e H
T AT T AT weor FAN F oAt ¥ owA ¥
71960 ¥ a7 WA 7 AT vw 97 fomr 30
A7 fafar 39 a9 FerE W A ¥ 9w
o F v Al 7 ferem @ oW A
w ey e w7 g e an ag
T qen AT weew ¥ et & 1 &
o et waaT wmgd & 9 wAwr Ae mfre
ELec S G i C o B I o
TEE AT T H 9 O ¥ TAR A A
forr § fe ol <ar W6 A1 o EW
=7 g § fafazdr o enfew s s
¥, Afe o g q frr 2 fs o oww
EE G T S e e O
FEEY A 1 wAfAT T AT ® T0ET WAT AT
AT AT 7% TEA q41 g A%y | gatag F v
Az Z 7 S 3 v A A A @ At
A1 Wi o w78 e &w Ay grogfe we
w12 W7 A &1 A 9 7 2 A e G-
A AT AT A 20 7 AT AT &
s & fe Wl T w6 T T 99 TR
q7% T3 T oye Afa AT WO A
Ty et o7 a1 wvwE B oawar g fw
wIAREE T T ATe 92T &% @
% W e f@ W, from aal &
ﬁmmﬁﬁmﬁlﬁﬁ?ﬂmgﬁi
Aiwmad cE e wma fF s
W wmEaTAT feafa G w6 WA -
gz %1 frafy &k o awdr g0 wrE S
i wg T g A g

wt a% At afwewarg T & o0 & T9 W@
A @, Wit OF e T W W aw
TUE A A T 1T @ AT
CIGEE AR e e T
AT o, @few % wa 9w awq ey
I O T S o1 0 R 1 g 2
ST Ty w1 T AT ST Ty
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[t s W]
A w97 56T A T H 9T g7 93 faar

[RAJYA SABHA]

o1 & SA § fe g derd o A am
¥ awAe 36 W qeafaw feafr w3, |

T AT e | § e wfew T oA oww
I § wEEa wd £ o g wEE a9y =@
qWT A1 SR W G 9@ #H
v forar | IR qg 9E T AAE &1 qaAr
wfed 97 W AmTdM w1 S w6
99 W, W § SEN! AN 94 qWH A,
az Sfam F &1 F s saET Hama qr
w7 v g, e ag i & amr aE
& awdt ) O feafr § o g1 wzATED @7
ATawT ZET AT F1fEd Wi wAv ag avene
qzan & ar 3w & Al WA AR adt dzar &
A1 5F 9 W 6 0T Y wE-mE A 6
W | wfT w F wetew AmTw § oy
AT T GTEAO E1 W ST B A AT
TG T FT, TF T TCATHAT F7 /I 0
ATHTG WEAT FANFL BT T, § THEAT § A
warad & fad sfas @t @

WA et gl OF A W gawe | g
f 9w st | waweir w0 o=l #70 dMA-
W q At A e g F A qu g R
56 AT wETAT Ft A, Cammfa oA
a1 gad wz ¥ feer | o gad wa T
am ag & & (Interruption) =as wiem,
AH IR fawrm fowm & fgerowv fady
FT @ ¥, T w1 amfawae a9 @ 4 97
7z %7 f7 3w § v armmaor & w2
af Wit arm wr—faEi 1046 ¥ 1050
&% GEmET ¥ fgE ® amEow ahn ey 9v,
fear @1 smare mwem feom ar fwmw &
R FAEETT AEE W1 AT qifEATaE
# WY TN AT TR0 | G%g q@ 0T 2
AW 7Y A% wiwEaT gan ¢, afz @ gwe
W geagfeds gt o 5 g2 A § W
fgar ®1 T #7799 a1 9y wwda & @9
ot sty dfaurr & fad qw s A )
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H1 99 ATAE FT ATH HWL T A% B A
formar sy 1 it & der a Ay fone
saifos 7@ g€ § ag v 0w aw wg 4
e fadir W v aieT @ 7, g fedr
SR qT Wieq WA % oW dEer e
Ffaez a% AlGA T %, WG 97 qEAT AT
%1 feafa ov &, 77 fedt w7 F9%r v
i femy o wwer § 0§ sy g, afea
arerwr fox #1 gan fam ofdeafaat & g
AT qg F 9 Aifgd, #4292 aw afew
aramur fom fom amd % 42 @ gwwr OF
war; afaa qremw fog w5 ey F 2
a1 v faar man P opy s ¥ fw
aw faesrz @ & &g afas qroma S 5y
T AwEdy § fT 2 w2 oAw wwr ol ?
A ®OMT 9¢ Wnr ot oweer 2 f
[rEAT §, AveAfawar av wwr arfEd

SEF A Al TGEEIW ATIET & ST
7 #vER ¥ IR EREeT W gvEwTafa o,
g g & wgar WA f frogwrt fae
g1 wifed fe = sagwmr o F1 g9 wET
qum U WA AR & WAl &1 gfaare
AT FT FYYEA ST 9T UTEHM LA K@
AWM, T IT AT T AT Hp A
fad waswETy AT W ORI T T8 f
a1 &1 | HEwTE ¢ ATHAT, SR a7
HIFHOT, AT TL HTFAT, FAATTET 9T
WA @ A1 AN S ST W AT
O AT AT A | qE Toflo FAq AFH
feem &, W@ drodto k ufes frar &, T
e e fag qfes fear 2, a0 w1 aow
Tow ¥ wee qfw feaw §, A 3warer
9% A9 g0 | Sodfte I Al #1 faer
T I AT T I FFACN TG & I4T
WA FT AHL W AW Fodre & TE w7
Ty # |

wr & amir wor § e oo v W
AT WA T80 e fa W, ' owEAr
Hrag # AT 90T AT AT TA4% 0% AW
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THTH WTINET R AR %Y, TH gEAT H I
&1 o1 afefaq v amr arfs 3991 F0
fazr, Taa oW AT I & oameA W
AT |

ot gida wwd (I wAW) ¢ WA,

Wt gewErT W WA §% gad Al
g 4ifad

Wt gaRA wiEE : WTT WA WIEAT #,
qIWA HEHT £, TeEE oWt #1 wr gl
T OTE E, FARD AAT H T W4T 7 W
s 3 A oweE w2 § faa
# 9T FAT E I X AT AH OF GHT W
aguees 31w vz § faasr waa 39w
&y wAT gl i woem AT # ga
& WM ¥E W AT A R, w4
g—dfer 7@ ¥ Ar7 FEAT AT £ oW A
o aifas s 5 I4%0 TTa0 WA W@g 2
T F oF apraeA a4 72 £ oF mIarhaT
a1 22 # 1 9EH A1 9% “wriargae’ waqry
2, 9% WEAT—WAT WWE ®IE AIA9 A5
q faer @@ 7 A9ET T FEAT A i—
g fag ot we “frar atw maed’, g9
WihT & 79 F vv g aar §; Amem
it man, fagr &1 a9 T s ot
w¥ar 2—gfeer wify @dr # 1 “Mishra was
slanghtered”. Tt is your paper.

[25 MAR. 1975]
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tfm o 571 @7 § & gu & A A W
sfear oidt @ 7wy woar @A § o
W 2 ouw w8, dwEw e sfew
Ty mEr # outr e foeer Ay 2, o949 @
wiged WA | %y, W) B A9 ¥ SEH
T AT T 0w ey aaenr 20
™ wEArT § T WE W, 77 feamraz i
AETA, AT AN KT AT wAr £ " sfRa
AT % faers 2T 30 A 4@ @A £ wmE
AT T ATECD AE FEAT E | UF S HTHAT
#1 “PM is making money like hell™,

SHRI SUBRAMANIAN SWAMY: You
must have some sense of honour.

SHRI HARSH DEO MALAVIYA: Shut

.I up.

|

SOME HON'BLE MEMBERS: Shame, |

shame.

st gURw WEm ;T A i ag fAaa
% ar<i wzr & IFlection Commissioner
is Indira’s fan...

({nterruptions)

tEm 37 Ay & e i wfaome
st &, ot mniaTe, a7 R & 9T § W
8 R35/75—6

7z waAr faaar ¢ s fevwe Gw dav
¥ w2 whife 7z agmar § F frpam
¥ wsg ST 450 517 0% B owawr gEAw
¥, wafad az =3 T dar v A E oA
fazeit 51 F sr X T 2 T AW ®
‘fromdo T AfFT wAT ATEE A | WAE
sfaa wedt & Faes wET A o W@ #
IAFT WK 7A@ F AT wAT qwAT £ A
ETITETT SIFET AT WO T waETe 51 fAw-
F7 39 a7z ¥ a@gal wy f5T & ovr AfE
wy Fa E, wrrs “How the PM tried to
pressurise  the Allahabad High Court.”

T oA W g aa fawar & oo e &
AT 7 fF dfomwe T TAEEAR FHERE
& F F FHIT AT AT F WA BT AEEA
¥ frd | o7 A% ¥ ;AT AigT AT F)
T # wrewd ¥ oAy ¥ v 2 fE odwm
Fifrr 7 wiw goe g fafasr 7 o
arT w1 #97 w21 Az frar e o fFer & g
fronme & famrs @wm W 7F F7

ArEET, W OWNED AT G §ofw
Wil gaTe 0 wIW U oft 7 5 sEme
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{Shri Harsh Deo Malaviya]
93 ‘e weEiT & o9 § o X,
fodr # #z v At 2 3R sfE o
&1 Tz w1 & I v ¥ e gfaar
3 GimrsT ZEY vEET B, wAv-odr w1y WA
¥ vz 9 w5t o7 afirgre & w0 oY wer
® W F ow, Gw 1 (Jarerruprion)
qY T A ¥ RW Sl AT § AR
qEFT AT 7w qilET

wraET, # WORT I oavgar §OfE
9% 1961 # FRT IO A A1 T fwe
fear mar * A ag .o iy FAET 1A
¥ afea Age F faars 77 g9 frar a1 fz
FAET AT HEE A A1 o4 aw & fad
wEHT DA FMT § HiE T AW F
TBT AT WA oA £ oagh gv mfar ma
1 ¥ 9Ew A § A 5T 395 HTT HIA
g ol w7 a® ¥ aww fasa s & AR
I 4wt FT N1 AAET WA AEE @9 §
A1 e woir gree T AT E ) 4
#Tg BT T T A 37 733 FFI1 470
(9%, 9%) | T Afgg FFY 2 0% 37 AEAR
FATEY 911 &1 2, 21 § qg w90 A3
gfdgmag s Az Wi AAT & W
WEAI & A SFIET OF o Lo GeFMl 3,
Iad ¥ Rt 2 It is your paper.
Why do you deny it? You should have
the courage...

W v fag: s@R A frRA wat
Ay w&f 71

oft gida wwd : § g AT WEA
f& W W & WP FOU FT TATTCA HACT
AT VEr B, AW w1 araryen ST Av v
&1 zZw W3 wwT ¥ § fE oATA @ AT
feafs goad wix ZaTe 2w § mias a67
37 ga AT ¥ B ¥, W W OETAT |HUT
W g WA F ;AT WM AT AFR §
AT AT W1 W F W €7 gy F
A F WET § FAT garl wAS

[RAJYA SABHA]
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=fq a1z fag 1 & 3qEw B 2 fAs
G § oAl N ¥ gegr ¥ qEw Aw H
AT &9 fRat T qv, o T AATEIR
darx frar w41, g1 A Fv amiE W
AT A7 fwmr TAT o4, AT ANg W
TEATFTN FTA §a7 T AT wr & AW sy
Iy § Ao URo TR P AT 4T
TTAAT ATEAT £

G fpe i &om g f& gAwr BT A
faior 51 ow wfFEi & &, A0 &0 S0 FTo
&r e FAa w9

(terruption)

Yes, T belicve it.  Your paper believes it,

AR 24 gE & A A
ut wevmdiT wredY - gm Fo Ao Al

¥ farg Earare wife ma oy faqrs #

Wi gddt mAdm - wg 24 AR W
“yrrde’ maEmT F oA qu A i fw
AT FIT & Haw WA qTwT gL A6
T W TR A IqF Hre grf. T H0
Zeg a1 ( {4 FEAA W g F1o3aT e
§ gzr oz & fr quades wikAT ¥ ozAer
it gzow oA | gAfAT gaw owor froEr
i fafem 5% ¥ sk Falew wrew gy 3,
QROFT TASL AAT AGAC &, 7T WE faeg
qr ¥4ffe 3z f=T aidr w7 iAo
9% Aet AN FIAAT T | IFTH T2 {6
aagr 5 aft 3 whfen 3 ozm fem
ngt | fgr shdifror ¥ wEaT, AIMEET
§ negz, 4fFA [Aesr wr g § gra 9z
77 WAk T 7T ¥ faagar &, ag Aifm
wy A7 Az X% 3 azi oz nivzg a1 adf
gaccqia fevd ¥ % gzvw e adf dar
AT, OF &, o wrfedo A “TAANT ="
my zTEL AME  AXAFT v fAdr gh g,
wifaer FefAdy g AfrE; A e
¥ Founfear cefggade gaEr RMaw
FgA Ay waq Ao va § faay 4, A fx
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wqiEy F
fafamr m2dqz" | =t a7z gwa T A,
A Ao Wi vo 7 7z 4, A & e

T gy T 3§ wmr sz oaF wen

Fife w92 T A e am A g
g W e oaue ¥ owag 7-s A 7R
77 e W ouwm e g wE Ao
FOU WA WlEz 4, =o AT AEA, Al
UF 9% g9 4, gtax 4 Hifzw oy
framam &t gmadt 7 o1, wE A A E
CIE R S G S A i
bk o T i
AT A1FT 43 217 45 Tam T as
oA TE f=w o oaw 6w oam o oA g9
g A R agamanr s avram g7 e
FEET ATAHT 4, S amem B, F 9% 7F
& wgn Al § 0w v owaE o fend-
Wz gr 2, dio wrde Mo W A AWEA
I E L WITRD W A Of o4rer S3Ew A |
DR. RAMKRIPAL SINHA (Bihar): He has
masterminded the CIA techniques.

oft giam wASy - o fAmr 7 f i
#qrEs Mo FF U feAtww oari It was
responsible for the successful overthrow of

the left-wing government of Iran in 1953"".

T g G A T g
a1 9% “Yfemm =ww # wmwar) “Look
out next week trouble for Mossadiq™.

wiT 793 ATy AR AveTe AAvA A
o Gfwm” § 7 oW @ oAl @
AT A £ Afo wWre Mo #1 e #
frmm 2

Mossadiq in 1953. Guatemala in 1954. It
obtained and published the historic speech in
which Nikita Khruschev spoke about
Stalin, etc. It directed and prepared the
Bay of Pigs operation.

[25 MAR. 1975]

| A e femm 2 -
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W oy feEr AT 2§ ey 5 e
it gt # f& oz A= & 18 Feas,
1947 W | T A7 wEqT FAT Wrez T A
R R e
w7 & v omm w1 A1 A v afow
g9 e szt wlT g a2

"To perform such other functions and
duties related to intelligence affecting the
national security as the National Security
Council may, from time to time, direct."

wa queer fwaifesr sifewr e osw
@ 2 gEm T o (5 % 3 T ama o
nww fe s aw FF 2 W oH, fEw i ower
qTF 7 FAT Y AFAT 2

6T & wwa W a7 &30 7.

"Congress formally ratified the use of
unvouchered funds in the Central Intelli-
gence Act of 1949."

H ot g At
ﬁﬁ'ﬂm#!ﬁmm?|
A1 a7 g% = | w8 § 1 & v A
A# gy T W # o owweir v #
Ao wrfo no 1 fowAT 7w & A A AE
e | § s A o & Pl gE B i
q ETEENT AT OIA A H O, a0 FTE
A 71 GET F W aE mEEdr W ow; 20
o W 3w 97 g tfEm ww s
avi a1 #§ 771 s wwar e wm owm oaw
frmg TfEdt 1 mweTT § A O gwr 9w
Fogay for drmmedm ol v fear o
wt gfma A1 7 womry fEw faw ozam-
arg = wE ° foaEe ® 9 oAz gEel
w9 fgedt & 7= wi o o= 51 7 1 o
FEAMT | e &Y 47 Tt wree awi
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[ zaga w@E]

qFET T AT fE vl # o9war §oag
arq % AT [T AT 99T waET § g1 St
AT 31 T8 T AFT 9¢ FET IH T AL T ZAN
s At ¥ o omfr g @ F weeEE
9z w7 gar B o s wn wEw
X MR W ORI AT A FT TR 2
a1 & wgar W § e g amm s w
LA T i S e I s o i
qEEYA AZ ARl £ | T F 918 qME W
frow 3 ) ww 9% gw  wfen
wre o 41 oy faEm #1 aiffaat w9 & oA
it g & dramd 2 B owrE & adwm
ord ® ez famr @@ o9 &1 qae
Afaat a=eT AWM | AT W % WhE
difagw 3 w7 A ow faow Sifs fEw W
FAT 7ET & | IA AT F7 97 FEAAT qAET
£ wiife az &fy Govwo wo W AEE WA
g ag qE A9 war &) wiEy 9w = F
arEE F FTAT awd & s wAr arg fir
AT §1 AT F4A7 AT F 1 TAna
& Fiz F1 gE dFardz A Fay qm@r @i
o & #g s A g oW wage
HOF @A AT A5 2| W0 ZT 20 e
g1 e e & gwer dars & 1 wifer
& zwel a9 Az & a7 fadsd ww &=
W OF | WIEET @1 #iTo TTEe To & AR
gsad 71 7 v owr A ag =i i
g F v maAdza ¥ fezedafawm w9
gam w00 f fEoye W 7 7w e a=
aem § =T A7 g 4 A1 wem @@
M OH AR oFWIT Y @Rm =W Ew oAy
qfr 51 37 99¢ smmar I v Faw i ag
gwRiRT & fga ® 9ot wr o a9 ag g
wri guiE & oWk fadEw sewm fr e
FAET & VT, AW UEATOAT ST 6l
gare gt T feelt wmeew e
FEE AT FIEAT § | WL WITE 0% T2
37 ZA1 & Wi WTeUHoWHo FT UF  qfirer
T & W AT 3T F1 F6T Wi & 99 Wite

URo mHe F WY TLMA T, FAAA FT F50H
FT UM A1 30 % qEL § W S A1 T 60
TEAT 719 £

(Iuterruptions)

At & waar wAr # v oow oA adw 72w
Y AHTT F | FH AT WG AW F A T
3 o it o oY A F R, § wE A7 AwdA
FOAT E, TOE AT T A W A 2
I T gL AT AT WA RTIETE ) BN
g frrre wmr 5% 1 W AT & oafa
T 8w, AT e & wiE gara dmrafE,
AT F1 o7 WA AT HT FACT AEFA
Ay g A | A

SHRI M. KADERSHAH (Tamil Nadu): Sir,
I condemn with utmost sincerity the deadly
attack on the Chief Justice of India. There is
no place for violence in democracy and no
political party can survive without democracy.
We have seen in the past that those who took
violence as weapon in their bands were ruined
by their own weapon.

Sir, parliamentary democracy is not only the
best but the most suited to our conditions. It is
to be nourished as cur illustrious predecessors
who had dedicated their time and life for it.
But the account of the last fifteen years has
shown that there is a sense of frustration and it
is added with the non-responsive attitude of
the Government leaders.

The present state of uncertainty and the
political vacuum in decisions given by Par-
liament, the indirect disobedience of the
machinery to the higher policy-making bodies,
lack on the part of political leaders to stress,
exert and to shape the final execution is all
responsible for this confusion and chaos. But I
am sorry to state that the Home Minister in the
other House has remarked yesterday:—

"You are aware of the persistent efforts
made by Opposition friends on the floor of
Parliament and a section of the press at
character assassination and the increasing
attempts that are being made here and
outside to shatter confidence and
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the credibility of the people in the effi-

cacy of parliamentary system of demo-

cracy and our ability improve the lot of
our people."

This is the statement of the Home Minister
in the other House. I never expected such an
irresponsible statement will come from Mr.
Brahmananda Reddy. Instead of analysing
the root cause for this violence and inspiring
peoples' confidence in  parliamentary
democracy he has made wild allegations on
the opposition. The persons should be sent to
a refresher course in the constitutional law
and should be given a thorough training in
the functioning of parliamentary democracy
before they are appointed as Ministers and
called upon to further in the cause of
parliamentary democracy so dear to the
people. Ignorance is j a bliss for them to
occupy a position j is a privilege. Sir, if this
was the pattern of the speech made by the
Home Minister, I am not much surprised
about the other speakers of his party. The
statement speaks about his insincerity to the
cause to get away by merely a hallow slogan
like this and keeping the file shut for all time
and it is not expected of the country's Home
Minister. He should not shirk his
responsibility as he has done in the previous
cases. He should ponder over the situation
sincerely. The blame, the responsibility, the
prosecution, onslaught, I do not know why
Government does not take upon itself the
favourite line of argument that J.P., his
movement, foreign hand, C.r.A., smugglers
etc. are all responsible for this. Mr. Bhu-pesh
Gupta has forgotten the good old days when
J.P. considered to be godfather of their party.
Sir, one thing is clear that J.P.'s movement
has become a nightmare for some of my
friends sitting on the right and opposite.

Fortunately, Kennedy was born in
America, otherwise his assassination would
also have been attributed to the J. P.
movement. 1 would like to point out at this
moment that the Jana Sangh leader Shri
Din Dayal Upadhyaya, was murdered and
the mystery is not yet solved.

Similarly, the Marxist leader of West
Bengal, Mr. Hcmanta Bose, was murdered

[25 MKR. 1975]
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in cold blood. But no action has been taken by
the Government so far. Thirty-two Marxist
workers were murdered in Kerala alone in the
last 1.1)2 years. No symptom of sympathy
was shown by the Goveniment all these days.
I would like to point out at this moment that
the opposition was not so vivulent in
attributing these charges to Mrs. Gandhi or to
Mr. Borooah as they are doing now.

Sir, I now come to the second aspect of the
problem, that is, the circumstances and
precautionary measures taken for the safety of
judicial personalities. If you kindly recall the
statement of Mr. Om Mehta the following
day, he said the security arrangements were
there for Ministers because they had to do a
lot of touring and meet people, while the
Supreme Court Judges were not required to do
anything of this sort. This is a most funny
argument and is baseless and misleading. The
judges belong to an important wing of the
State and perform delicate duties in respect of
controversial issues. Their lives and security
should be the highest responsibility of the
State as their duty involves interpretation and
protection of the laws of the State. It is
regrettable that the Government takes action
only after an incident occurs. But in this case,
even after four days had passed, no clue was
unearthed. Sir, it is said that the Chief Justice
was going in his car along with three others.
The assassin came all alone and put the
grenades in the car. I do not know that they
were doing all this time. How did it happen?
How did they fail to catch the culprit red-
handed? All this gives me doubt. But as far as
this case is concerned, I can quote some other
cases in which the Government failed to bring
the culprits to book. For example, in the
Nagarwala case, the Government has failed to
investigate and find out the culprits. Similarly,
the Daman Collector, Mr. Chopra, was
murdered in a mysterious manner. There was
no arrest of anybody in that case. Recently,
three high police officials were murdered in
Mizoram, but the Government has not arrested
anybody so far. But as far as this case is
concerned, the Government, though it has not
been able to catch
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[Shri M. Kadershuh]

the culprit, has caught the chappals of the
culprit. It is very humorous.

Sir, it may be recalled that previous
attempts on former Chief Justices Mahajan
and Hidayatullah and Justice Grover indicated
well to the Government that they are too open
to the misguided public -.inner against the
misdeeds and non-responsive attitude of the
Government and deserve adequate protection.
It is shocking and ill-conceived on the part of
the people who are responsible for the
maintenance of security that a third rate
Deputy Minister, whom the people will not
like to see or hear, is provided with all types
of security personnel, while the Judges of the
Supreme Court, to whom the people go for
justice—not only people, even political parties
have to go to court sometimes—are not
provided with a single security personnel.
Does any Minister or Deputy Minister have
the capacity or the guts to address any public
gathering without the help of 1,000 security
personnel? They are the representatives of the
people. They must enjoy the confidence of the
people. The judges are not the representatives
of the people. They are the representatives of
the State. This distinction must have been
borne in mind by the Government in making
proper arrangements for the safety of the
judges.

Sir, lastly 1 would like to remind the
Government as well as my CPT friends that to
derive a parallel and call the Samas-tipur.
Allahabad and Delhi incidents as part of a
larger conspiracy and to blame and denigrate
the members of the Opposition parties and JP
for creating an atmosphere of personnel
hatered and character assassination is nothing
but a futile, abortive, mischievous and
politically motivated attempt which has not
succeeded so far and which will never
succeed. The Home Minister will be wholly
responsible for this. The people are fed up and
they will not and they have not been misguided
by this propaganda carried on by this
machinery. It is really unfortunate that, when
the Mathew Commission is looking into the
Samastipur case, when the U.P. Government
is considering the incident at Allaha-
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bad and when the top Delhi police and the
CBI1 people are busy with the case of attack
on the Chief Justice, the Communist and the
Congress members are making wild and
baseless allegations which are naturally
followed by counter-allegations. They must
have some patience at least till the inquiries
are over. Therefore, Sir, I would appeal to the
Government that the root cause of the people's
anger, their problems, their sense of
frustration, their agony. their miserable plight
of living, corruption, electoral reforms, etc.
must be gone into sincerely with a sense of
dedication and purpose and the machinery of
Government must be response-oriented to
check this madness on the part of the
misguided and ill-conceived actions of a few
disgruntled individuals and it is of no use

blamiDg the Opposition members. Thank
you. Sir.
uf wdm W (wer wRe) o wwET

Fraamfa o, sw oy wfwmarg T Ay avdr
TIvraw T FTAE R v T # wmAfE
% =aw w7 q 97 W Av § W o T A
A # of fwfen e g
GO B B A O B~
arit 7 fewr %1 ™ o g mafe
FT qEA A TFIAE I T HTAIT R AT
¥ AT 9E | 4Z OWTHAT EW AE FE W
TET T AFAT R A HTedlo WEe T
A Fo Fle Me w9 Fay ol wew A=
W oFZa ¥ owmer afwe # owmr s
g 7o owamn Ay 7 fR oqom sfemm &
FET wr aw fawer ot s A
gt # v @8 v fafrer smm @ 2
TAH TAT F1 AT wE ¥ AT W A,
g & Paw feem & Temm Wl o F
e femmat #1 wrE w7 W Ay wew wEw
1 Tdf mE ¥ 9 gmr owew
mw o f& el w7 owfw e
w7 AT I A A # g § mee
¥ w7 e W et ¥ wge fGar faar
T W gy d AT A e o see
ar wzard sfem gt 0 4 wrArl gae-
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™R T AR g 2, W QT EW W
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¥ wedt wfawr wfs @9 W v e
o 3zt 7 fafeew ¥ oarer §owr WA A
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fizer @ FE W WA W wEAE A
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gaTEy w9 WY FaEE ATl 97 qwEEr
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T OR WY AEA F 9T 9T vEAT A |
w9 A IW WAL 9F W] WA FOW

| TEAEE A OWE | AT oAwn oW

1% e ar L agt @gy F oW 2o
faeelt & 8% % &9 9 1 TREER & 2
FE B oA wRE § sy s 9w d@ A
TEAT AT | EWTET WET qE, W e faar
TAT | THE AT AT ATfeT wEl SwedE
qA # wAt & oAt v e owd g 2,
T AT ITH TR ATA F FaATE wIE H oA
zwar @ wre frmvan oyem B, e
A frar gwr @ faar wvs fawnd
1§ few feeqer AT uEw A AF Awar 2
A7 ME TT AN FET B | WA A% AF FE
agn A oan gfas wemes & 5 frme
A @ gt ¥E 6§ FE AwEr 94
Al & faw A A7 oEifEGI § s

FTOT A | O G T wE g fear wite 01 41 % afew § frwer o



181 Discussion under

(Interruption) = # wwoig A
# mz qow W g % oAt wfss fon
7 W 7 swmOw FrE AE ar 1 #rE
afr, ¥E T1AT ®1E 9z g0 oA v o
g™ are owifETeE g oTfwes gl 2 4w
1 AT WEAT 47 | 3E A0 & o
fedo ar AT a4 | g @ wmr 7AW
AFT W TA A | UF EETEET UE CEANA
o T AAW, OF W, o LA F At
g AT wrEAr faar war s ooF wEar
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47 |
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Wt orATEn ; f wEAT F R owmoAw ow
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T FET AT WL A 1948 T gAq Az qfamr 7
A1 4t fr Wil § freg qwe A orE,
fretamit 4, amandt &1, ex a7 ToEe
T &, Afes ot 2 fer @ o fade 7 T
qA &1 | § 7z ATR wEAn amear g feoad
Areat, mite w6 T w7 | & wwr a9 v
FA AAE . .. (Inserruption) & 77 wzaT
sEAr 7 e s = gwre g ey A
AT AT A7 meAfaEe ardr qww 4 g ool
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g eferrand F g i a2 Er.
# a7 vz W g v ww sfemr ot & afa
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Az 1 q [ Ay AW S A
Z A g faat 7 f s Wiy £ ' oaas
AN I W F wme mfE [mA g, sgaean
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F  gmt § gfro feis e oavEe ...
(Interruption) smr Mg 29 37 94T 7 WA
T qAEE #, dw § w1 s wem
FOT AR E &t gm Iw F we fom oW
AT 7o AL |

SHRI HIMMAT SINH (Gujarat) : Mr.
Deputy Chairman, Sir, i would have been
inclined to ignore Mr. Rajnarain altogether for
his comic performance. But he has a tendency
to treat certain matters in his own way—to
terat gravity with levity and make light of
ponderous matter. I know what exactly is
running in his mind. He wants to run with the
hare and hunt with the hound. I do not know
what exactly he himself is. But, let me remind
him of the attempt he made on a previous
occasion when he spoke in this House and
made certain references about what appeared
in Hindustan, a Hindi daily of Delhi. He then
said that one Gauri Shankar Sahai had gone to
Sri Lanka in order to ascertain the facts about
the death of Lai Bahadur Shastri.

Do you remember what you said at that
time ? [ will tell you...

SHRI RAJNARAIN: I have said it and 1
will say it again .
(Interruption)

SHRI HIMMAT SINH: And I am today
going to expose you. You are part of the same
strategy which is being played in this country

(Interruption)

SHRI RAJNARAIN
Sir.

[The Vicc-Chairman (Shri V. B. Raju)
in the Chair]

. Point of order,

(Interruption)

SHRI HIMMAT SINH: I know what you
areupto...

SHRI RAJNARAIN: Point of order.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU): What is your point of order V
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(Interruption)

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): No, there is no point of order.

SHRI HIMMAT SINH : You are part of the
game which is being played in this country
and I know what your purpose is. You then
became the advocate of Gauri Shankar Sahai
on that day: today you have become the
advocate of somebody else. What you said
about  Gauri  Shankar  Sahai  was...
(Interruption) You said on that day that Gauri
Shankar Sahai an ordinary man had spent R;.
10.000 on his trip. What sort of propaganda
you are going to make .. .

off Twrergw & 9w W F0 W fE
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Order please.

SHRI HIMMAT SINH: It was simply in
order to get a story by ostensibly talking to
Shri Shasti iji's Soul through the medium of a
mysterious girl there in Ceylon, so as to seek
confirmation from Shri Shastriji's Soul that he
had been murdered in Tashkent. You came
out with this story...

SHRI RAJNARAIN:  Yes. 1 did...

(Interruption)

SHRI HIMMAT SINH:... with the purpose
of . . .

(Interruption)
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SHRI HIMMAT SINH: What I am
saying is that that particular incident. ..

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): You address the Chair, not him.

SHRI HIMMAT SINH: That particular
story had no relevance; that was fabricated
according to Mr. Rajnarain's ugly mind. The
real point was that Marshal Grechko was
coming to this country. This story was
therefore concocted and was published in a
section of the press in order to vitiate the
whole atmosphere, in order to create
differences amongst ourselves and our friends
and in order to give an impression as if some-
thing mysterious had happened and some
people were responsible for what had
happened to Shri Lai Bahadur Shastri in
January 1966. You are inclined to say all
these things ...

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Do not address him.

o1 TORATTIQW | 60T, W AT 41 7w e
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SHRI SHYAMLAL CiUPTA (Bihar) :
What is the relevance of that story ?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : You had your say. You please sit
down.

st TECOW - 7T 9% A A &Y S
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : No, you cannot interfere like that.
You cannot interfere when others are
speaking.
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SHRI HIMMAT SINH: By giving a
fabricated story, Mr. Rajnarain then wanted a
propaganda to be made outside. . .
(Interruptions)

SHRI RAJNARAIN : I would say in the
House also. I have requested so many times in
this House that an Inquiry Commission should
be set up.

SHRI HIMMAT SINH : Again tomorrow
whatever Mr. Rajnarain says here will be
given wide publicity in the press and a wrong
impression can well be created about the
entire debate that might take place in this
House this evening.

What [ want to say now is that we have
therefore to think seriously about the incident
which happened with the Chief Justice. Mr.
Vice-Chairman, there are three aspects of the
whole question : political, the role of the
press, and the activities of foreign agencies.
Here is what was published in the "Sunday
Standard" of March 23rd. It says : ". . . the
attempt on the life of Mr. A. N. Ray, Chief
Justice of India, as the beginning of an armed
revolution in the country." It goes on to say :
"The Chief Justice had been chosen as the first
target because he was a supporter of the
establishment and the present immoral
Government." Then, it goes on to say "We
hope that in future he will pronounce his
judgments not protecting the political interests
of the Indira Government, but based on lawful
opinion. We want him to safeguard the
judiciary against the slavery of political
power."

SHRI HARSH DEO MALAVIYA: From
where are you quoting ?

SHRI HIMMAT SINH: This is from the
Sunday Standard. They are quoting some sort
of a note which they might have received or
their sister-paper has received, because it says:
"A two-page hand-written communication
received today at the office of Praja Nili, a
sister-weekly publication of the Indian
Express, described the attempt on the life of
Mr. A. N. Ray as the precursor to a
revolution." What I mean to
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say is this. Here are elements in this country
who lose no opportunity to create an
atmosphere of hatred, indulge in vilification
and character assassination, and we were
witness to the manner and method which they
employed against the late lamented Lalit
Narayan Mishra. Day in and day out the
Minister was needled. Day in and day out,
outside in the press an atmosphere of hatred
and po>son was created. From character
assassination to physical assassination is a
small step. This is what happened at that time.
They succeeded in doing away with a man
who was loyal to his principles. He was a
stalwart in the party and he was a source of
great strength to the Prime Minister. The
target at the moment is the Prime Minister. All
sorts of mechanisms are being employed in
order to see that the Prime Minister becomes
more pliable. A philosophy of dialogue also is
being propagated, so that through that
dialogue the Prime Minister's independence,
the Prime Minister's own authority may be
undermined and she might become more
pliable, but, the Prime Minister is made of
different stuff. The Prime Minister is not
going to yield to anyone, to any force in the
world. The Prime Minister is interested in
looking after the interests of this country, in
advancing the country in the set direction of
progress, socialism and amity with friendly
countries, the socialist countries of the world.
This is what our friends opposite do not like.
So, when they fail in their attempt to make the
Prime Minister more pliable, a toy in the
hands of some interests or some people, the
other method which they try is to eliminate
those whom they consider to be unwanted in
this country. The very name, which has been
given to their leader, Loknayak, reminds me
of what we used to hear in our student days,
viz., the Volk-Fuhrer. Loknayak is its literal
translation—Volk means people and Fuhrer
means leader. The same sort of strategy was
employed by the storm troopers of Germany
under Hitler, as is now being sought to be
employed against the elected representatives
of our people. For, it was only a little
while ago Mr.
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Rajnarain mentioned that MPs from Gujarat
will not be allowed to enter the State of
Gujarat. (Interruptions). We are the elected
representatives of Gujarat and we should have
no right to enter the State and, who is to
determine that ? It is Mr. Rajnarain and his
kind. The language, the approach and the
attitude are exactly in line with what we used
to hear in Fuiope in the mid-thirties with
advance of Fascism there, and we know what
happened in Europe and what it led to. We are
not going to allow this to happen in this
country under any circumstances. Rajnarains
may come and Rajnarains may go, but this
country's march to its cherished goal will
never be deterred.

Now. Mr. Vice-Chairman, something has
been said about foreign agencies.

I know. I do not want to mention names. If
the big powers think that their strategy has
failed, that their foreign policy has misfired,
that they have to withdraw from Vietnam and
Cambodia as it now seems evident, if they
have to shed tears about their failure in Israel
and the Arab World, what do they concentrate
upon "' They concentrate upon their declared
doctrine of destabilisation, and which is the
country where they consider this to be very
important ? Whether they like it or not, India
is by far the most important country in the
world today and in their reckoning they have
found this country intractable; in their
reckoning they have found this as a big
impediment in the fulfilment of their strategy
and their own interests as they have
conceived- them. And therefore what we see
today is dangerous not only from the point of
view of India but also from the point of view
of the whole world and from the larger
intcrehis of humanity at large.

Therefore it is necessary to understand
these elements in their true colours; it is
necessary to dissect them, analyse them and
expose then:...

(Interruptions)
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SHRI G. LAKSHMANAN (Tamil Nadu):
Sir. 1 rise on a point of order. He is showing
his hand this side and says, some elements. I
take very strong objection. 1 want your
protection. He should not use those words.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): There is no point of order.

SHRI HIMMAT SINH : Mr. Jaiprakash N a
ray an. their leader, is supposed to fight
corruption. (Interruption). He is bogus, and
his whole campaign to fight corruption is
meaningless. It is not based on truth. We have
experience of what happened in Gujarat. Mr.
Rajnarain, you too were saying about fighting
corruption. You wanted to dissolve the
Assembly. The Assembly was dissolved. But
where are those fighters of corruption?
Because they have not been able to fight
corruption and keep the promises which they
made to the people during their campaign,
they are coming out now with another
onslaught against democracy. They have
recently declared that in Baroda they are
going to stage a march, organise a morcha.
Why? Because the Tenth Convention cf the
Indo-Soviet Cultural Society is going to take
place there towards the end of the month. That
is why they have chosen Baroda as the locale
for their activities. And Mr. Rajnarain does
not realise his responsibility: he echoes this
very dirty sentiment which is being
expressed in Gujarat through the press. And
he says that Members from Gujarat should not
be allowed to enter the Stale. We shall look
after ourselves. Don't worry. Mr. Rajnarain
need not bother about us. I throw a challenge.
Let him come to Ahmedabad and see where
the public opinion lies, whether the people are
behind our party or whether there is any
sympathy for people like Mr. Rajnarain.
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SHRI HIMMAT SINH: I, therefore sound a
warning even to the Government These events
can lead to very serious consequences.
Government should therefore take serious
notice of what has happened and Like all
possible measures to see that the dirty game
fails.

SHRI VEERENDRA PATIL (Karna-(aka):
Sir. I rise to condemn with all the vehemence
at my command the dastardly attack on the
Chief Justice of the Supreme Court on the
20th of this month. Sir, I have been hearing
the speeches of the hon' ble Members but I am
very sorry to say that the discussion is not
going on right lines. Most of the Members—1
do not say all the Members—who have
participated in the discussion, it seems, came
prepared to the House to hurl charges against
each other. Sir. whether it is the Samastipur
incident, whether it is the Allahabad inci-
dent, whether it is the incident of Tilak Road,
today nobody either in this House or outside is
in a position to say whether an individual is
behind these incidents or whether any
orgainsed party is beind these incidents. I
think nobody is in a position to say that. But
what is that we are hearing here. Membeis are
hurling charges. It seems they have already
come to the conclusien as to who is
responsible for these incidents. If the hon"ble
Members of this House have come to any
conclusion, then there is no point in our
discussing it. Then why not advise the
Government of India to do away with the
Mathew Commission, to do away with the
investigation that is going on by the C.B.I, and
to do away with all the investigation that is
fining on if you have already come to a
conclusion, if you are quite confident about
what you have said just now ?

Sir, with a little experience of adminis-
tration I can humbly submit to this House
whenever an incident occurs they are very
serious incidents, according to me, because [
belong to a party which has implicit
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faith in non-violence. I have implicit faith in
non-violence. Sir, whenever any such incident
occurs where a very important personality is
involved and whenever an enquiry is going
on, whether it is judicial inquiry or an inquiry
on behalf of the C.B.I., T must submit to this
House that it is the duty of every Member of
this House, in all fairness to the inquiry, that
we should not utter anything that is. going to
prejudice the inquiry. We should not titter
anything that is going to come in the way of
impartial inquiry that is going to be held.

Some Members said that the C.LA. is
responsible. Some of us said that the K.G.B.
is responsible. Sir, I would like it to make it
very clear whether it is the C.I.A. or it is the
K.G.B., 1 do not want to use the word detest,
but I hate both these organisations and I feel
that both these organisations should not have
any place in our country.

It is said that the C.ILA. is carrying on its
activities. Mr. Malaviya had brought so many
books. It appears he is in possession of lot of
literature so far as C.LLA. activities are
concerned. I earnestly appeal to him why not
you pass on that information to the hon'ble
Home Minister. Why not you persuade the
hon'ble Minister of Home Affairs to take
action against the C.LA. ? We are one with
you if you want this House to pass a
resolution against the activities of the C.I.A.
We want to say that the C.I.A. should be
wiped out from our land. But why is this not
being done? You are repeating again and
again that the C.I.A. and the K.G.B. hand is
there. That only shows that this Government
is incompetent to find out as to who is
responsible. If the C.ILA. activities are
growing in this country, you are
demonstrating your incompetence. If you are
competent you curb the activities of the C.I.A.
and the K.G.B. We do not have any
sympathy. I am sorry to say that whenever
on that side and on the
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corner of this side somebody speaks they
never conclude any speech without uttering
the words '"right reactionary" and "left
adventurist". I think we arc all right
reactionaries and Mr. Niren Ghosh is a left
adventurist, and the only socialists, the only
progressives, if there are any, are sitting on
that side and on the corner of this side! We are
all reactionaries. Thank God, we have not
been condemned as antinationals! We have
been condemned so far only as reactionaries
and procapi-talists. This is going on. Sir, so far
as this incident is concerned, I must say that
discontentment and frustration is growing in
this country. I do not want to go into that
controversy as to who is responsible for that,
because we are not going to serve any cause
by going into the details. But the fact remains
that discontentment is growing and frustration
is growing. So, when discontentment and
frustration is growing, we cannot shut our
eyes to it. We are the representatives of the
people. This is the supreme body, the supreme
House of this land. We have to see the writing
on the wall. We have to see why this
frustration  is  growing, = why  this
discontentment is growing. We have to go into
the root of this problem. Merely by passing
resolutions, merely by condemning these
activities or incidents, merely by hurling
charges against each other, I think we are not
going to solve the problem. I can quote one
instance because I was in charge of the Public
Works Department. If the dam is full, it is the
duty of the engineer to open the floodgates. If
he does not open the floodgates, what happens
? The dam would be breached, and the whole
area under the dam will be flooded with water.
What is happening today ? The reservoir of
anger is full; the reservoir of discontentment is
full; the reservoir of frustration is full. It is the
duty of everybody here, whether he is sitting
on this side or on that side, to channelise this
discontentment, not by violence but by non-
violence. We have to give a way out.
Otherwise, it will breach, it will explode. Sir.
as [ said, we believe in non-violence. I
am
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[Shri Veerendra PatilJ

very happy today; 1 have heard our hon. friend,
Mr. Bhupesh Gupta, condemning violence. Sir,
you were also in Hyderabad. I was also in
Hyderabad. From 1946 to 1949 what is that we
have witnessed and experienced ? I want to re-
mind Mr. Bhupesh Gupta about the violent
Telengana movement which was launched by
his party. If they have felt that this violence is
not going to serve any cause and if they have
got faith in nonviolence, we will be grateful to
their party. But when he condemns violence
and all that, he must also know that at one time,
they had implicit faith in violence. I do not
knew whether they have got that faith even now
in violence. If they have no faith in violence,
the country is grateful and I will be grateful to
them.

SHRI BHUPESH GUPTA : Since you have
raised that point, kindly listen. We never had
this 'implicit" business; we never had this
'implicit' approach.

SHRI SUBRAMANIAN SWAMY : You
are explicit.

SHRI VEERENDRA PATIL: You disown
the Telengana movement; it is all right.

SHRI BHUPESH GUPTA : Suppose a
Fascist comes and attacks me, surely I can hit
back. Therefore, I am not a Gandhiite like
you. I do not know what kind of a Gandhiite
you are.

SHRI BANARSI D.*S : So you were a
Fascist at that time ?

SHRI BHUPESH GUPTA: Don't mislead.
Morarji Desai is a violent person. He killed
105 people in Bombay and 20 in Ahmedabad
when people peacefully demanded a linguistic
State. Let us not go into that.

{Interruption)

SHRI VEERENDRA PATIL: Sir, I re-
minded you because you also come from that
area to which I belong and both of us had the
privilege of being members of
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the Hyderabad Assembly at that time.
Nothing beyond that.  Sir, I want to caution all
those elements who are indulging .
(Interruption)

SHRI BHUPESH GUPTA: I say, we are
proud because we fought the Raza-kars and
we fought tie Nizam. We are proud of it and
we do not disown it.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Patil, you please finish now.
Don't address him.

SHRI VEERENDRA PATIL: Sir, 1 am
only addressing you.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): You pass on to the next point.

SHRI VEERENDRA PATIL: I have come
to the concluding part of my speech. Sir.

Sir, I am taking this opportunity to caution
all those elements which are indulging in
violence that by indulging in violence they are
only giving a handle to the Government to
justify the continuance of the emergency
against which we are all fighting and
agitating.

Lastly, Sir, I would say that we have to find
out the root cause of all these things. My only
suggestion to you, to this House and through
you to the Government of India is this : We are
appointing so many committees. But, why not
appoint a committee consisting of members of
both the Houses Of Parliament to go into this
question ? Let them tour the entire country ; let
them mix vwith the people; let them have
interviews with the cross-section of the people
; let them find out why violence is growing,
who are responsible for it. whether it is
because of some individuals or because of
frustration, or because of the economic crisis
and so on ; and then let them submit a report to
this House. If such a Committee is constituted,
Sir, 1 think the purpose would be served and
this committee would be doing the greatest
service to this country and to the democratic
institutions.
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With these words, Sir, I conclude. Thank
your,
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(Interruption)
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(Interruption)
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(Interruption)

[RAJYA SABHA]

Rule 176 200

T ST ST AT g qTE uIE e
77 & f W1 =afer oo A W oA A g
FEL T TAHAT S FART ATY 777 fopar A AofE
framfmsatgan st 2 a
a7 § 79, wfaw 59 gvdwr wn w9 2 e
#1 sufer qoA F1 a7t Feder w81 w9 avar 2,
T gt o fuw & far 3= A oa far
AT |
7 PM.

it CrAATerae ;e e, wAT qE 79
W Ewd BT E, A v G ww W T -
T 4% B, T A T A T T
WA FATA T ORI WE H OAT A T
efar aidt &1 At F v dfema 7 wh
, (e &, W /At 3w e

o WA WIS FYRHATSR HETET,
T S w1 H oaeer g o & A g
o i §% dw § 1 & fere £ ooy Fwe o
it & v 766 S o o d
WA FATET 97 DA AT T Z51 AT AT FFT AT

(Interrupiion )

oY TroTene ;& fiEw wgn § e qE R
GATTE AT A L L

WY WY ATE T AE AT R A ATAL S

(Interruption)

ot wite sy Jwdt - v W A AT
1 wrEdr e wow &1 feee Wi ww "
T AT W A w5 T
THE VICE-CHAIRMAN (SHRI V. B.

RAJU): He must be having information with
him. He is responsible for what he is stating.

ot sty s A - § o em o F o
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il TTIATOAW g7 qard ag ¢ fw feaw
i gz favamy w03 2 5 781 7 s999q T
fva7 ¥ famamy w73 F—fer a2 7
SHRI BHUPESH GUPTA : There is no

ruling needed. I am not saying what should or
should not be said about it. If
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he wants a ruling to be given, then 90 per cent
of my friend Rajnarain's speech will not be
there. Why go in for this kind of thing 7 He
can say against my party or your party.

o TWARAR : FH AT q7 FTHAL AZA 2
w1 o fag F are § w0 27 g gae #
SHRI 8. P. GOSWAMI (Assam) : Charan

Singh is not here. Therefore, Rajnarain
will have to defend him,

ol WEY AT WY ITARETSTE TR,
i farer qrait 1 9% w00 7 §, § S i favay
FAT E, & qrfeamae= 7 wres ey gz fea
2, 9T T ST fvv 7 wg E AT E
#1 fva7 w1 w99 HAT 2 | W "o Ao firg

(Interruption)
ft TWATCAN : wTq AT T0A A 75 F

M WEIA@: w4 T vAe fwm #
zqr gt WiT gz AN qF FEE oA
T A7 § wrar, A A o fag & R
W A q mReTA oo HYAT ¥, A FAAT afafrar
At f @90 7 77 Ao faq F A wroaAr FfEw
ar w7 i adr w1 gy wifzy g 9
Fr& dvorara oy g |, . (Fnferruption)
. uF ¥ET R

off TAATCAN : 77 HZ § |

o WFq A WEIIT ITARIORA A, AT
T T A # faEE T g o s
2 fr a7 wiears #; 3703 F20 2 3 T9azq &
33 %21 & fr fosfom 3, =@ owar 2 e
e & waw 47wl 3 Sow fag wae

firz 2

ST UAATCAN @ 27, ZHA [Ty 7T 70
TR FT AT w4 F A A 34 ) 6
¥ AT 7 01 wEAr F g A fadr 373w

(faterruption )
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ft WFY ATG :  ITTATOTS WETET, ITAATIOP
A A TR R A v by oam 9 TH oW

X = - £ .. _r

off TIWATCAS v, § ag wEAr S
# fi et g A AT dor fear & O e
w1 77 21 5 oo vw aAA 9 war yeEm
o fRar 2, az a5z fzar |+ (Imterruption)
AT AT Zfaat w2 e v wE e g

wit WUARE BVRT . A, § a7 frae w
FrE 2 & = s a1 zweT & e e

m‘?: EMIY CIANICIYY AL AL A ] HHIAT
¥t a ¥ 3, Al f fo e # am
wAr sfe it #+, wE fAm o3 e
T oFfga oAt ward v oanfa d4r
(Interruprion)

sit T faa frr oA WA g
midt Y, T o v o gz 3 e o4t
& g0 A0l &1 rw wETA AT T T E
faradr o+ (Tutervuption) =ve =fzmr  woq
T # %@ @ = midr F qam wer
T99 977 FH A OTH UF AIYEA AL AT R
AT # T w1 faer s

tInterruption)

sit mor g () : T sATET
W A FEe T F7F e o ¥ fae
ya fran g L

(Interruption)

oft TRAATCAYN : Ay, § oAz FEAT OAEAT

7
(Interruption)

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU): I have not called you to speak.
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THE VICE-CHAIRMAN (SHRI V. B.
RAIJU): Please sit down. I have not called
you, Mr. Gunanand Thakur. And I have not
called you, Mr. Rajnarain.

ot erwwTeer < o, TE A A9 TE 97
¥ faegr w2 w2 2 ¥

FaaTErs (s Wtodlo W) ¢ Wit frw 7
w1 a1 74 F T T vy OAE R
FT R E T oquv Sl A9y § oA 4T TET Al
e A7 & wawr &1 FrlarE) wad ¢

AT ;e & A A a7 wE
ATEAT # 0 70t s ¥ 69§ fuen § fam
oAt @ qEATE WA, A TEAT F A
HH 7T

ot TeATeAw : faeper 9T AvT @ o g
WETAT 8 AT o1 qoar w7 faaa af i faed
sfezar atdy 7 a0 wr | (Interruption) i,
g wferan At A7 Faedy & ot Ay gzamn & A
CEIRIEA el 6 o B

(Interruptions)

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): T do not allow you.

SHRI RAIJNARAIN : Why are you not
going to allow me ?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): I cannot allow you to interfere at
every moment.

SHRI RAJNARAIN : He may talk non-
sense at every moment. You ask him to sit
down.

it Woq AT : AT, § a7 vE vEr A i
5 TEATAF FO0 WETAT § A 0 T 4 e
w71 at fw quwt efaar aidt 7 5= i oy Faar
# | W ZHEL T w7 vt ) 6 7w sfe
widt 1 feeelt 1 gwwn w oA fawe F
77 AT AV A wrATen ' i wena 5
LIl

(fnterruprion)

ot T ;o d
(Lnterruptions)

Al weq Ara: ATAA, TAE T oA Al
qTE WA A FEIT AW K AT AEANAT AT
Faan o mafom s odm T e g

(Interruption)

ol TWATCA ¢ § A AT AT AT FOAl
i 1 (nterruptions)

THE VICE-CHAIRMAN (SHRI V. B

RAJU) : Order, please.

ol Wy AT : AT, T ATZ ' TAw Tl
T oF qAT A7 gAw 94w #  faee e
a1 AT AATAA FHTA ATAT ®OT AT Wl OATE
7 oA § IR AT FT AT R A g
FART qTwrE qEAT ZH T AAAT F |

(Interruption)

ft TwATemn e, Az ot aifafze
feamora @1 @ & w20 M w1 S Adw
W T R AT F 2T FIA W AAH
MEmmnar Az s ? fama
fra oo e 2 f oo foe o7 azs A
wad @ dr g

siweaam: §fammaz v w2 8 (Inter-
ruption) fergema & wadiEn wive, frem
¥ WEE gTIaa v, A feawe
fegrama o s w1 gzmar AnEd A sfa
widr &1 w7 e AT wew AwA 20
w1 gt ¥ A tfree @ g A ¥ 7 o
fezare %1 avae 3 wrAr gar A fezae & war fe
A AAAT AW AT BT, TOIA F, gafen s,
weowE AT mr W v A frrae aen
i oAt a1 W IAT FAAD 7 G409 7 2y

it vrATOar : 7z qf ivET ¢

stwsqgara . K AT F, CTAATIOAN AT,
m, gamf F g R F w7 ogAd
arg 2 F O wan wver A WA g &
sz fagrdt arwedt 1 A 7@ A o g
g wF F 1 aerow w7 o 2 fw
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ferpeam & AW A ¥ oaw §, fawt gn
wiFET TR E .

(Interruptions)

St TRATCIEW ¢ TH AE W A1 FE W
i adfr A A £ )

st on AR ST W WY g, W A
g

oft Woq AT : SURATETS WA, HTowTE oo
FATL AW §T AT &1 IAZAT NFAT F, WHAH
drourtene frmgrm ¥t wrw w1 fze2e
Wmﬁ_l‘iﬁtﬁ%eﬁoﬁu T, 4t
w7 { 21 g7 FORIT F AHH 97 FACT AT
famT, AT ZW ¥ wrAa ° Avg fmr ) e A
FATA THATAT W1, T F1 CFAAT ¥, aT
¥ TEERT w1, WA K1 CFEWD §, T
T ¥ TR F1 fareaT w97 § ara T
AW IAFT ATAT AT ¥Z ¥ § W17 3Aq AT
w40 | (Inferruption) AT ITAATEAA
wETET, g TAATIA A AAAAE ® wfEe
¥ qavit § Afew wma qdfAE €1 A §
qg¥RTe & & fgegeArd w1 aifaariez § A
¥ 73 ¥ | T A & 3, 1 frgem
& mmavAa 7 fadr 77 w7 favrg o fean ¢
T T A & A 97 AT &
fardre 3 e frar | amTRATT 1 AT e
Fitfadt @ gl | AR FATe AT AR
Bl
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LG LG G (B B LA
(Interruption)

steeqAre : F I f g9 oA F
v w7 7 fv § ™ 0T ¥ waAw 1w
ZAT ENAAH W AW B AF AL, AN
EMIHA W ANAATEN  FE | TAATOGOT A,
TR A FTRT R ) v g § o
aE W T A AT T A
oY YwATCEA W FART o

T !

st WET A WERIING ITAISAT TRET,

({nterruption)

Ieawrege (st dvowto v ) : wa Wy
afsm

S veATe@e : wy wg AEL T 0f
AWM w1 owrt fAweargT |

L ]

oA 2
ﬂ"'w‘l’!ﬁﬂ"’i%l

ﬁmm:wtrwmn

fardirz, TagTamm § mw WA Y oz &
neAE 741 AfeEw 1§ ewr w ovwdw oW
qrierT s7ar f.d o

THE VICE-CHAIRMAN (SHRI V. B.

?RAJU): Mr. Niren Ghosh.

SHRI NIREN GHOSH : He has spoken for

twenty-five minutes.

s} TOMTOAW ;TR SETT AT WSeAr |

qfeamiz & dva w1 fromit & owewr
vt % f5 ovw @ Aaam o,
qifardz & w7 TEAT, R BEr W
Fax B oy AT qifEanaE wE /T g
FoawTsas (s fodlto TA) : WY A
wfam )

ﬁmm:wm?ﬁu&rl

W ¥ s # fawer g od@r Fowww

W favamr ¥ A1 TR AT 0% Ay AT 2| 1 & wo

AT FT A GHET FAA FT I

| A wr wbn @

st wFY AW 0F ATET 1T |
FoRArEa (o o o ww) - wa Ad
ar afsid

o ToArE: Tz oy g

ot w59 AT . FT W KT 99T § famEm
gar. ..

(Interruptions)
Wt TmTEw - qy rfEer oWt ¥ oam
2 e sfET oA F o
ATHAT |
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Please sit down. I have called him.
Mr. Niren Ghosh.

SHRI NIREN GHOSH: Sir, my friend,
Bhupesh Gupta, has said that Jyotirmoy has
said in the other House that it might be a
planted affair. Honestly I should tell the
House that I am not surprised if it is really
so. I want to give you some facts.  These
things are not new.

In 1928, K. C. Banerjee, a secret service
agent in those days, was sent to Lahore to
build a revolutionary group and he was
given a service reward. He went on a
dacoity mission in order to rope in some
people but he was caught in the train. The
Lahore police did not know that he was sent
there as a planted agent. So he was
sentenced and sent to prison. It was dis-
cussed in the Assembly also. Then he
blurted out, "I am a Government man ; if
you do not release me then I will blurt out
everything." The police quietly released
him. This is the story.

Then I will give you another story about
Hemanta Basu. 1 was told by one
knowledgeable quarter that about a month
before the 1971 elections, before the murder
of Hemanta Basu, a conspiracy had been
hatched at the highest level to kill or murder
one of the noted political leaders so that they
could not get a majority in the election.
Hemanta Basu was murdered. It proved true
and everybody knows that the Congress
committed the murder through hired
goondas. Everybody knows it! The names
are there. Out of the seven people that were
charge-sheeted, three were killed by the
police because they knew about the
conspiracy and they could blurt out
something. The Siddhar-tha Shankar Ray
Government withdrew the case from the
court, in order to hush it up. saying that there
was no evidence. So, I say, New Delhi
was a party to it.

I will give you another case. When Charu
Mnzumdar raised the slogan that our party
cadres must be killed in order to open the
floodgates of revolution, we
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were dummies here. Delhi made a liaison
with Chain Mazumdar. They knew where he
lived in every State and he was in the eyes of
the Research and Analysis Wing under the
direct supervision of the Prime Minister.
Agents were introduced into the Naxalites
and they began to attack and thus the politics
of murder was introduced in the opposition
by the Prime Minister herself and, I say,
Bhupesh Gupta knows it. Bhupesh Gupta
knows it! It was pursued in the 1971
elections and that is why I say I won't be
surprised if it is so.

Why is it so mysterious? After
Mr. L. N. Mishra was killed the Prime
Minister says that the movement has gene-
rated an atmosphere in which Lalit Babu
was murdered.  These are ominous signs,
for a Prime Minister to utter such things.
knowing things fully well.  Whatever
grievance you may have against Mr. Jaya-

prakash Narayan, he has not given an>
encouragement to violence or
murder. That is recognised by

everybody. The Prime Minister said it and
the day before the news came in that the
DM had informed the higher boss a month
ago that something might happen to
Lalit Babu. No security arrangements were
made. Doctors gave a strange note. No
clue is found. For Nagarwala there is no
clue, for Ramanathan no clue, for Mr.
Lalit Narain Mishra no clue and here
also in the case of Mr. A. N. Rayno clue.
I agree with Mr. Rajnarain. He has given a
correct description of the Ray incident.
These grenades were false. ~ When a police
Sub-Inspector was there how could he escape
? He has left behind his chappals also.
It is strange. Nobody can explain it. The
Chief Justice got a threatening letter a
month  ago. Mr. Bhupesh Gupta has
demanded that the letter be placed on the
Table.  The police is sleeping.  Since the
grenades did not burst, obviously these things
are continuing fiom the British days.
This politics of murder, these tactics of unfair
election have been used against Sheikh
Abdullah.  Who does not know that for the
last 20 years there was
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no election, there was a farce of election and
we will see after 20 years when the election
takes place what hold the Sheikh has there ?
Not a single follower of the Sheikh would
come to the Assembly. What was being
perpetrated in the country ? Democracy was
butchered and Mr. Bhupesh Gupta remained
silent. I was in the same party. We were
forbidden to speak. I say it here openly.
Something happened in Wesi Bengal and his
Party was a patty to it. Unfortunately,
regrettably I am compelled to say so. These
things are there. So, nowadays the
Government's words are not taken for granted.
So many mysterious things are taking place
with an ulterior motive. I do not know whether
it is one party dictatorship or not but it is the
personal rule of Shrimati Gandhi; everybody
is talking about this. Nobody is disputing that
fact that one person has become arbiter. Even
her father never stooped so low. He used
violence, straight violence. Police used to
shoot on the agitators or the movements but
not like this, as it is being done today. I know
the research analysiswing men in plain cloths
are responsible for murders and murdering
policemen also. These things have taken place
under the direct supervision of the Prime
Minister and the country won't believe her any
more. If there is any talk of right reaction I
should say during seven years of Shrimati
Gandhi's rule the right reactionery classes and
upper strata have thrived as never before. Why
? Why? This question has to be answered. It is
they who have thrived. Right reaction-eries do
not fall from the heavens. It is the
monopolists, multinationalists and the Indian
monopolists linked up with each other, it is the
operators of the black money who do big
business, it is the hoarders, profiteers and
landlords who have amassed thousands of
crores of rupees. These are the classes who
give birth to reaction and all are concentrated
under the umbrella of the Congress. It is a fact
that they have thrived and the people have
been made destitude These are the facts of
history, who can deny them ? Mr. Bhupesh
Gupta may say that there is a right reactionery
force but
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the right reactionery force is that which is ill
stitutcd in power. This ruling Congress Party
is the light reactionery force. I hop< he has
read Lenin. He must have read hi; 'class' point
of view. I challenge, these are the facts. Let
anybody disprove them So a right reactionary
Government can stoop so low. 1100 of our
comrades have been butchered. Up to 1972-73
comrades had been butchered and nowhere
they have put up any resistance. Yet in an area
of 50 lakhs we cannot even enter. They talk of
democracy. Democracy has been butchered in
the State, an important State like West
Bengal. It can happen anywhere. We said this
and the ruling party and the Opposition was
silent. Then Shri Rajnarain helped at one time
when the UDF Government was there. He
ought to be repenting. In those days, he made
a false accusation on the floor of this House,
and there was headline in the press. Those
things cccured. So elections are being rigged,
these things are being managed, black money
is being collected. I have heard it from
business executives that they went personally
to the Prime Minister and gave her so many
lakhs. How can you deal with them?....
{Interruptions). We know the case of Bharat
Singh SSnghania. MISA cases have been
withdrawn on the understanding that they give
20-30 lakhs to the Congress. It is a specific
charge. He is Chairman of the Indian Jute
Mills' Association. A strange thing!

AN HON'BLE MEMBER: One crorc.

SHRI NIREN GHOSH : I do not know.
That is what I heared. Some deal has taken
place . Another friend, who is a Member of
this House, has told .

ot T ETET C WO 9T WTE WIE

) A O ST 7 owdar = 2 fe a4
g g ar o owgw § f® owwmo g
gt @@l &1 3 A% § TIN G T ATAT-
O a7 FEAT A £ 7



211 Budget (Gujarat)

fag & 9x 9T AWd T ¥ 1w oy
FoUC OT AR | A

Irqqtegw (N Ao Ao wWM) : AwR
A g WER AT =E Ggmv) ami ot
a7 § 91 W ¥ n9 ®WmE s W)
fem o oy wEem FEAr snhE

SHRI NIREN GHOSH: So I dare say the
Communists are not violent. These are
Lenin's words. We do not take to violence as
matter of policy. Violence was forced on the
peasantry when they took lands, they were
shot down and they tried to defend. That is
Lenin's movement. It is not they who took to
violence, but they were crushed by the Army.
Their fault was that they wanted land. That
was their crime. So let us not go into that. But
I do say lhat many statesmen knowing what
has taken place in my State, with these
specific Instances that I have given, knowing
that mysteriously nothing clicks about L. N.
Mishra, A. N. Ray, no clue; about Mr. Govind
Mishra what he says is correct; he might be a
secret agent even—want to throw the blame
on the Opposition for the movement so lhat
they can get away with it. It is true that
Shrimati Indira Gandhi has become shaky
after this movement. Good or bad, our party
does not agree with all types of movements;
we made our position clear But those
demands are democratic demands and crores
and crores of people have been around and
she is feeling shaky and resorting to all sorts
of cliques. These things are there in the
history. We have experienced ourselves.
Sheikh Abdullah has experienced there. And
other States also. His Party has said, when
Ghafoor was elected, that if a person can get
elected in this manner, then any person can
get elected anywhere. That Ghafoor is the
Chief Minister of Bihar. It is their honesty. It
is their democracy. It is strategy. It is their
tactics See how they have no morals. From
what I heard I can say that Shri P. N. Haksar,
the then Principal Secretary to the Prime
Minister told—I have heard it from
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horse's mouth—before 1972 elections that
under no circumstances would the Left be
allowed to come to power, what do you need
for proof? So, I endorse the suggestion of Shri
Veerendra Pafil that .! Parliamentary
Committee should go into these affairs and try
to probe into all those things and if anybody
on "this side, who is bitter about it, is found to
be guilty, we will accept the fact. Let us do
that. Let us go before the country and face it.
No, you would not do that. All these
statements you will make but you will never
agree to some sort of a Parliamentary probe.
Yon are evading the question. You will never
face the truth. So, a man in the street no longer
believes in the Government. Shrimati Gandhi's
tactics have fallen low; people do not believe
in what she says. They think quite contrary
and dimetrically opposite to what she says
because of her actions and doings. This is the
reality. Unless you adopt to trickery, you
cannot prove it. You are a minority in the
country. You were a minority even from the
days of Nehru. You have never got 50 per cent
of the votes cast, in your life in any Lok Sabha
election. This is the position. Your stock has
gone low. You are resorting to a desperate
strategy and this is the bourgeoise politics
what Nixon did Nixon is a bourgeoise. This is
a Government of the big bourgeoise and the
landlords. So under their advice they resort to
any tactics. But if it is proved to be contrary, I
will be happy. Whatever instances have been
cited, if they are proved to be correct, one
should be ready to face the truth. Let the
charges that [ have made today be probed into
by any tribunal or any committee. Let a
Parliamentary Commission go to my State as
regards those things that I have stated here. It
will be proved to the hilt.

That being the position, time has come for
the Government to be cautious. The way they
are trying to drive rough shod, they are
themselves bringing their own doom and
downfall.

T AT W TR ;0D 15

AT, FAA

TG "R YETTW
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TAAT AT qE FAET FOOOA F AT WO | AT TGS 47 799 @y §1 F gwAr

wx foor s @1 aEEor Im & oW
FAAT A E § A6 AT F ST T
TAAATE WAL & A m
FeAT T £ F 99 e 7 oW am 0w
e awe ®1, #foq AEd AT wvwd 59
i 9% gur fv ge faindt a7 & uw @t
Tl A 49g w1 w9 9T aamadr g
AT T AW FT ARG AW F HFL
wATEg & A W 21 & #mmar g %
U AT AW A T oawen w e
@ wew g oW T E W Awd
Wit &w & e oy feafw dwr g1 9 &
FOWT AEl TAW fear oA oawAar 20 &
g 947 & 0% A1 9 fREET s SEAr
Firum gk W ¥ faw g oW s
fagor fegr s 2, f oA @ aeEE
Tmifadi % AW FATG AWT §
qfeqe a7 2 % & wf fi F @
THTC W ZA0 gL F WYL S AW F oA
A go fv o W A S F qAv E o9
FTC gwar fEar W | W AEEgE W
weaT &1 ar difg= fas =1 Zaan &, T
ZEad a7 wEwwar g 2 )| fEoaw
7 wete Fmatfaal % AmAd Gw A ST
2 waw AfonEEET g W TR §
fog W §1

ar wE A ¥ Am R st R
T & gEdTT W & W it a8 s
@ & T AW A 9 G A, s
T 91 wEd g 89 famr s aw
afeq & swemEr § oIAwl At wter AwoH
T et ¢ GEE wwr ar awar § |
# FgEa s AT W gl ard
art i o ag Teafo dRr T & amir
¥ W AT I 77 g7 A Ered—
&t ww S §, ot e dEr g § wdv

AT § OTOE 9AW F grET, A ATe Fo
o F1 frmew g, e @ W gn, Wk
THAAEE A F St g frg ow FAr
AT fow faeg & wm @29 ¥ - 77 oA
fadz & &, sormg & wa% avit @
q, ¥ @I amt & awa F, afew 9w oaw
1 fawe oo wa WA, demAw § A
g fFamE @ dre Fo o ¥ gATC AMAT ¥,
g g fear dte Fo fe ¥ @R
fro WAoo # AE W A I FEAAw
gelaare AR W ¥ P A o
e UHo Gre ¥ mrfaat ¥ fEar) T oww
& 5 ga afaffaEt § T aver gur

| @ & 7z s f famr @Y @@ 3w & s

2 AW 7w &g g W G
& A wemEEu st wEw wfaw
sElEd T W B AmmEd, 947 9EW
gt faum wwr €Y T, Ww e
gam Ay Ao Fo Fo T, 7 A1 TR T,
afom =, T4t 41 wer famst 9% e
uqe Eo & AWl q W FHEE fEar
Fadr foeer fmr &1 o w20 oW ww
HAT UW NEm F WAATOEE A El, 7 99
fag & F=r) W wE gfwr & waw @@
FAad W A6 0 WEl oW g d W W,

(W A% g i wr ok, dr feEee s oA

a1 %% Aiad w¢ &1 F a1 AEar a1 g3t
TEATCAW A WIgE @A A7 7 agd A oaw
AN HAT AEAT 9T, WA F AT AN &Y
fex sgar, ife § gardr 4w &1 g

WAl FET A9 W A UF @ F ST
fear | & aF AW T @@ AwEm

AT AT T, § T § W TAATEET
ot @ frdgd #8ar: = T &7 WA aw|
g & 2o § o fnEd &, iy

& Wt SuH TwAIT o GTd £, 9N gUA ARg | gEEd ¥ fawamw adi son w@ifs e

§ 97 Wwi § of wega (W awed

#% wfeee g a9l & 7 ey ww @
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I TqAAA qrEa

# gang gif, gt @Ff & weR  faard
&, WY T Fr Ak ¥ @9 g g§6; W
73 T g wilgd 5 e oy 9 WE R
fr ad S fag @ woEr & 65 wamm
W W ogerr #t? s 0F A AEl %d

AT F AR T F v A F oA JAT

TN § T vER wee o A A
atr At o Jrow At ¥, W gIW Wil
& frarer § 9T wdw # & 9’ AW
AT § Far Iwr fog w7 Ty A o o7
®IT IFA FLIIRX ZF FA F I A
femr fF *f s gig andt &1 @ &
A WM FT ATRT A”A AT FE] IO AIN
¥ w=ar g6t grfvR ¥ frealw T o=
srfer o ? & UF aw Wl geA @A
BIRIT TR 9 w5 W oaedt & fr oww
w@T faw W g g AW AR fig
AT ITHFT AT, T T F41 FT T 97,
ITR WIT A FT W AT AR FL QT
a1 @ S At 1§ g o swew
2w fag o waer § fs oo mh
w1 oy fen am, TEW 97 awm w4 fR
ghrar & sfew § 9 a@ & aw qwa
T oA X% | e §Y dauw e 6
W UG AW gw TG A A, WS A
ST F WAN #X RHAT & 89 oY s
WA AE S0 At FeT A q W @,
1 FFAT § qE WA A SN W @
oF @Y ¥ T wem @t ® s
TEM £ IOT W ¥ grwE F wwe @
¥ FRI R 9 NHH WdY A
T ¥ fau gw 3w gw frw F@ 3
CLE B C IR BT . -
A ARGt F Y &, A3 A F v Aa
¥ A aw oaw F 5 ag s
A TAREAR FEEE ¥ freEw 8w T
aT, 98 T WIAT A@aT 41 ? aF |
@ W TEET A T " 9g T
&F o mErdt ¥ wrg AT gFA &
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w3fs ITR goaOT T AT I Wy @Y
@ar 30 % F A g & wEg o, ar
qT TIH A TT RN AT ( THT HA
Fr geaT FT A IAT AG UL FTAATET

' far #wdY of) AT g Tew R N T

fqat @ war wr (Interruption)
i ofme, & a7 fadea s =g g
fF o7 w3w ¥ =% 7 7 W1 FEEw
vz frar € Sadr @iT grAr wifEd, s
nT H T A A qEAT 2, T I i
¥ o9 AT W A aEwrar 447, A @R
T femom, $% Gfafer =Rl A
F1 v @ § 7 77 aFA 5 Iw W oea
O AT W gy A

o, ¥ ux am wix fadgw s &
FEa § A ark AT 9w ¥ f5 oEie
g aT fm &t g &Y & F s oA
frag s g # f& 9§ s I
gm ¥ off &t 9w mww 3t 9T & fGEr
T GIAEIY AP T 9T, W FME Y
g #F wf o, A awr sl off T
YT BHd & | 98T A S X W™ T A
74 = fam & 5wl § 39T aere w
agl X 7Y w7 faan wmden | Tt § gt
¥ wg gy o 9w § fF oo owan
AR AW F o G &1 oqewd @ @ oE
FF T8 +F %9 §, FF orfafeed aRfer
T WA §, W@ oaw Ft g A ¥ Wi
grr Tifel fs ww W g AW fe A
| W 3@ W ¥ fgar ox fawmw s
& aur W T T suW W FY T 9%
TR TAT FCF FAT FIAT AFT &

AT, U9 W, § 38 M S S
§ 6 @ ag ® T F gf W g
@ifgt @@ & aEi T fgar s oA
TACT AT AT gy AATETN AT EAT |

SHRI B. V. ABDULLA KOYA (Kerala):
Mr. Vice-Chairman, Sir, [ join in the

sentiments expressed by my respectable and
esteemed colleagues in this House
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in condemning the murderous attempt made
on the Chief Justice of India. It is really a
shock and a horror to the whole country. The
recent unfortunate happening in various parts
of the country really show that the cult of
violence, especially political violence, is
spreading. After the samastipur bomb outrage
on the lives of Shri L. N. Mishra and two
others, a bomb was found planted in the
Bhopal Guest House where the
Communications Minister, Dr. S. D. Sharma,
was camping. A few days ago, a young man
carrying a loaded revolver was found in the
Allahabad High Court wherein our Prime
Minister was to appear for giving evidence. I
also recall at this stage that an attempt was
made on the life of our former Kerala Home
Minister, Mr. C. H. Mohammad Koya, a few
years ago. Generally, the country takes note of
such things only when great personalities are
involved. The drift towards political violence
in our country which has won independence
through non-violent methods is really
disturbing, which fact our political parties and
leaders should take note of. It is high time that
all the political parties sat together and found
out a remedy. The Government also should
take prompt steps to stop such a tendency by
banning such parties who keep para-military
organisations. The culprits should be rounded
up and punished suitably.

Sir, as a remedy, I would strongly suggest
that our educational system should be
reorganised so as to build up good character
and morality and non-violence amongst our
youngsters. Then only can we eliminate all
such evils from our political and social life.

Lastly, I understand that lawyers going to
the High Court and the Supreme Court are
now a days searched on security grounds. If
this is true, I would suggest that the lawyears
might be allowed to show only their identity
cards instead of being victimised by being
searched.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS DE-
PARTMENT OF PERSONNEL AND AD-
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MINISTRATIVE REFORMS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Mr. Vice-
Chairman, Sir, I have listened with great
attention, the remarks made by Members on
all sides of the House. I am glad the Members
who spoke unreservedly condemned the
teridency on the part of any individual or
section of the community to inject the cult of
violence into our public life. Shri Rajnarain
has his own obsessions and predilections. But
if I understood him correctly he also does not
believe in violence.

ot TERIEW ;A Far & FEn, arFar

AT @)

SHRI OM MEHTA Public opinion
including the national press in the country has
expressed its horror at the incident of March
20 and it was really thanks to Providence that
no harm came to the person of the Chief
Justice or any other person who was
occupying the car.

Sir, the security of persons in high posi-
tions of responsibility should be a matter of
concern to any government. The security is
there in order to ensure that every peace-
loving citizen is protected against personal
harm or violence and is enabled to move
about freely and without fear.

The matter of providing adequate security
to the Judges has received attention of the
Ministry of Home Affairs from time to time.
As early as September, 1968 a decision was
taken to provide security guards at the
bungalows of all the Judges and in the court
premises and also personal body guards to
Judges. While the court agreed to have
security guards at the bungalows and in the
court premises they declined to have personal
body guards for the Judges. Sir, as Shri
Bhupesh Guptaji and Shri Prakash Vir Shastri
referred today, I may read a letter which was
received by the Security section of the police
on 16-10-1968 from Shri V. T. Desai,
Registrar, Supreme Court of India, New
Delhi, to the Superintendent
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of Police New Delhi. It

says \—

(Security),

I am directed to inform you that as
agreed at the meeting held on 4-9-1968
in the office of Shri B. Venkatraman,
Joint Secretary, Ministry of Home Affairs,

II security guards may be posted at the
bungalows of hon'ble Judges and 11
guards be posted in the court premises.
It is now decided not to have 11 per
sonal body guards for their Lordships
and nothing need be done on that ac
count. If any of their Lordship do not
desire to have security guards at their
bungalows they may be temporarily with
drawn.

For the convenience of the Security
Guards posted at the bungalows of the
honourable Judges guard room with sepa-
rate metres for lights and water and
separate lavatories will have to be provided.
May I request you to move the C.P.W.D.
authorities in the matter since it concerns
housing members of the police force.

Yours faithfully........ "

SHRI BHUPESH GUPTA : You are
reading a letter which you received in 1968
but much has happened since then. For the last
one year we have been faced with a
movement, and many other incidents have
taken place. Now you say a letter was
received. Why should it be thought that only
Judges should be helped ? The Home Ministry
should be responsible for locking after
everybody. I know very often Pandit Nehru
did not like Security, but the Ministry insisted.
Now, if you think that the situation demands
security guards being provided, then you
should persuade the Judges. Can you produce
a corresponding letter from the Ministry to the
Judges, at least in the recent period, say, last
year, in which you have tried to persuade them
to change their mind and accept the security
guard ? Have you done any such thing ?

[RAJYA SABHA]
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SHRI OM MEHTA: Sir, this incident has
taken place and as I told Shri Bhupesh Guptaji
and others, the position is being reviewed. We
are trying that in the light of the recent
incident, immediate steps may be taken to
give them better security and to give them
personal guards also.

Wt SwIErT Wl ST & a1 WiE
e feay o oar W T a3 am g
afFd gg 41 WY 1968 F A w7 W

g1
ol [I3R AgAT : E, e wE R @)

Sir, it would be realised that Delhi is tin.
Capital of the country and we have here the
Parliament, the Central Government, the
headquarters of all the leading political parties
and several foreign embassies and missions.
Any happening anywhere in India or even
outside India has its immediate impact on the
city, often resulting in demonstrations and law
and order problems. We had, for instance, in
Delhi during 1974, 2,670 demonstrations. Out
of these, 1,094 were in New Delhi district.
This works out approximately to 7
demonstrations per day. 1 am mentioning this
only to show the enormity of the task faced by
the authorities in charge of law and order and
the tremendous pressure on the security staff
in Delhi. I would, however, like to stress one
aspect of the matter in this connection,
namely, the imperative need of all sections of
the population—and 1 would say, we,
members of political parties, have a special
responsibility in this—to give the maximum
cooperation and assistance to the Police in the
discharge of their duties. Sir, as was
mentioned by my senior colleague, the Home
Minister in the other House, the Police are
making special efforts for tracing the culprits
in this case and to bring the culprits to book
quickly. Sir, questions have been raised . . .

=t oWIIW wEn w9991 Never.

st WIIW Ager o owiT Al ve ooa fag &
qHA W W7 qET FEA A |
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St Wiy wem @it o BE gwer T ?

st W ®Bear o § § oaAmy AE0 91 ) el
szr a1 fw fma @ fremam go @)

(Interruption)

SHRI BHUPESH GUPTA: All that we
have got are a pair of sandals and two hand-
kerchiefs.

SHRI OM MEHTA: No. no, we are trying
to do our best.

O T A

SHRI OM MEHTA: Sir, questions have
been raised about political motives. Questions
have also been raised about a particular type
of writing in one of the Delhi dailies. Shri
Mishra and some other Members have
referred to it. 1 would not. however, like to go
into that discussion. Our immediate task is to
see that we quickly get at the bottom of this
crime and the other cases. 1 want to assure
this House that the Government would spare
no efforts at strengthening its vigilance and
preventive measures.

[25 MAR. 19751

Sir, Shri Bhupesh Gupta referred to a letter
which was received by the hon. Chief Justice.
That letter, as I said earlier, was given to us
only after the incident.

Wl TWATCEAW - FE] § 47 wEv ¢ OwIw
9% 2 &1 937 Wi |

SHRI OM MEHTA: We had no knowledge
about that letter before. As I said earlier, the
investigation is going on and it will not be
proper to reveal the contents of that letter.

st WiIW SET A A, HE AT
oTF WET 2 H ouw S 9uAr ARAr
# f w1 ==t w1 FEer meffrEam 2
v 1 o § fr aw few W oW F oaw
o 1, S Afee § e A1 3w 6 @A
gy f& az o %1 TEE wed 0§ oque
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e £ f7 s=m omo ®1 fwni femroar
T fem 7 o IEE oW W1 I AR
femr @1 =7 & fEame @ 7 w0 OEOe
form 7

SHRI OM MEHTA: Sir, that was
personal letter written to Mr. Ray whic he
kept with himself and did not take an notice
of it.

sl TEETCEW . SA 9% 927 faer wET
qr ?

SHRI OM MEHTA: That was writte in
the last week of January.

Sir, Mr. Niren Ghosh, who is in th habit of
making all sorts of wild charge referred in
his speech to one case, th case of Mr.
Ramanatheri, a CBI Inspecto: who was
killed in an accident. While r< plying to a
question here. I made it quit clear that he had
nothing to do with th Pondicherry case.

=t W SwW @nl I qzv A1 aEm
™ E

SHRI OM MEHTA: And, Sir, he W
having a desk job only in which he wi only
referring to the files. But, Sir, sine then the
police has done some more con mendable
work and they have impounde the vehicle of
the British Airways whic was responsible
for this accident and was from the broken
glasses that the found a clue. This was the
only ch which was available to the police ar
from that. Sir. they have been able to ir
pound the vehicle and also, they ha' arrested
the driver and the CFL report h been
obtained and the case is beii challaned

SHRI SUBRAMANIAN SWAMY: Yc
can sue the British Airways for some cor
pensation.

SHRI OM MEHTA: It is for them do.
But our job is only to catch the ct prit and
the police has done it.
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[Shri Om Mehta]

Sir, this is the way in which wild charges
are being levelled by these people day in and
day out. I would only request the honourable
Members not to say things like this, not to put
all the incidents in one box and then say, "Oh,
it is in this way that that DC was killed in the
accident and he was killed by somebody." It is
just like this that they have been saying that
Mrs. Indira Gandhi got Mr. L. N. Mishra
murdered. This is the sort of charges that they
are levelling and I would request the
honourable Members sitting opposite to desist
from levelling such charges, such baseless
charges, against anybody.

Then, Sir, two of my friends on this side of
the House, Mr. Shyam Lai Yadav and Mr.
Kalp Nath, referred to a conspiracy of
murdering Mrs. Indira Gandhi. Sir, if such a
conspiracy has taken place, it is condemnable
and I would request...

ot AT - w sareenE A1 # qfed
fi o e s fag S & oarg ¥ oAy
FEM WE AT WTA A% FEr ¢ G wel
7w fag = fad e g ?

»it ot Wgew - wF averg B . .

(Interruption)

ot T - I AT & oA oW g
§ a1 aEr @ wEA £ FW a1 Arefadr
Zar wifed | S wow fog & oare W
fat a & T T A3 gAE £

(Interruption)

oft AT WIS ATER . TOHAATIAN AT W
39 #a e, o sfesrd & F 39 w29
&1, ., (Interruption) 7 sit 71 fag &
fafis  wg7 )

Wt TOWTOEW ;ST AF AT AT Wl 2
fr woemmEw St F oTAwRr ww FEn, A1
faErr & wgaar g fe # i s
a1\ 9 fag w1 ¥ ogw faadt &1 @
ag faw of F ama ¥ oww 9ed 3w
fag gwTe AT9 W7 T AT W oW # wd
gfezr ot o1 FEIE Avr oW wET S oaw oo
FARE ol

[RAJYA SABHA]

1975-76 224

=t WM S A AW T 6T
WEL | A@A AT A IW AW W EHwE
fem & fe < son fag & 5 ame gfaw
AT AT AT W AT AT | R LW WA
aer & fenmr | @ e faars wm oA

@7 wEM A Ay AW WiW ¥ WA 4

9t BF T 9gF 4y am Wi femd ?
ot W Bgan: v AT AE

far | =9 tAEEE § e v aaas

fea & =it ¥zt 9@ W% A w7 T fw

4 wiEm a7 f g g1 W@ F oA oA

= wWaAT % T wafTeE # A X
(Iriterruption)
ot AT - wfag At w1
AT L A1 IN wEw AT A0 20, .,
(Interruption)

SHRI BHUPESH GUPTA : Sometimes you
do not investigate. My complaint is that you
do not investigate. A member has said it now
and it is a serious matter. Please take note of
it. Sir, previously also, another man, a
follower of Mr. Charan Singh, said, "I know
that Mr. Charan Singh was taking money

from the CIA." He talked about Mr. Charan
Singh .

SHRI RAJNARAIN
statement ?

SHRI BHUPESH GUPTA: Some person
made the statement.
SHRI RAJNARAIN: No. mJTTWMTTL. ..
THE VICE-CHAIRMAN (SHRI V. B.
RAIJU): Order, please.

Who made the

ot TR - wdw T A 98 aw A
514 # &1 & f | He s telling a total lie...

(Interruption)

SHRI S. P. GOSWAMI: Who are you?
What are you talking ? 8
P.M.

LU B e
a4 oty aw wER oag e A
FE AZ WA W wFA F owwew Wi we
T\ F7 £
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=5t swwEte weat: w1 fagsa ag & now BKD or whatever it is. You said this

A - = thing. At that time you were also a colleague
fe mg fma s C § LW W @ of Charan Singh...(Interruptions) You said it.

weA W1 AT ger 1 &1 9%E O AT | Qi he has said it. He has repeated it.

3 —FTT H .
g—me a7 fodfm & e T @—FCHT | gypl RAINARAIN : Khruschev said
% T #1 AT aere 0 @ AW 91 AT | something about .

w7 wndr fam wwt wifed ) § 7@ w0

agar § e wwdm agegi § 91 9@ wEy
? 3 P SHRI BHUPESH GUPTA: Don't go by that. I
e “ il i b T2 T 1 would like to know from the Home Minister
F7 ww § @ifw gaer om, #dfaT T8 ST whether on the basis of this statement a proper
T 7 A% AT & mEt GEad 0 sE investigation would be conducted in order to
mAr Ay 37 find out whether t_he statement is wrong or
o correct... (Interruptions)

(Interruptions)

ot w5y g F e 9 799 %1 AW

El

' St TORATCAY : B FE WEA B UATH WA
WA wEE - W (R ® owew SRy A1 @77 ¥ fAE S 9T 3 A |/
7z &1 awha fEar § ) 7% f& 97 a1 Ty S fRErEer w1

g F (Interruption) 7z = faz
W 9T A ATE ® WA AW A 7|
§aamr =mem £ 5 @ @ 7o fog @7 2
foy efmwr amdt & 99T g¥w w5
w47 FATAT AT | 7 FEr o faw o § G
dm mfeai= & §w=el §1 " A0
oA B AR 3 wT se [ ¥ A ogam
HAr AqTe Af W7 TG ST AT W
o0 fag o B e gr o, L.
SHRI BHUPESH GUPTA: This is very (Interruptions)
unfair. It is the option of Mr. Yadav whether

he is going to say it outside the House. It is THE VICE-CHAIRMAN (SHRI V. B.
his option... RAJU): Hon. Members have got the right of
(Interruptions) freedom of speech and expression here. For

every statement they make in the House, they
o ooroaw ;. F ommE aEar g f¥ . | are taking advantage of the right freedom of
TS #) W A T @ W e speech. Throwing a challenge that they should

3 o actually speak the same thing outside may not
T T N AE & A E actually be doing justice to the Members...
(Interruptions)

st TEATOED ;. A Wi AT A S
fag &t @1 W zafau e 5@ 3z w29
# & dro Fo Fo @y g7 41 = fav @
Wt fm 9 wAwmE ¥ aw Agr W, o9
FT AF AT FT W wOT mE AifE 9w
fag TwMmTAT ¥ aw Fr w7 " ad
s § wAfar gwE A oww o

(Interruption)

(Interruptions)

SHRI BHUPESH GUPTA : The leader of

- When two hon. Members have made
the BLD group in the past...

specific allegations, the Home Ministry will

SHRI SHYAM LAL YADAV :  Not look into it as to what should be done.

BLD, but B.K.D.
SHRI OM MEHTA: Yes.

SHRI BHUPESH GUPTA: You were
leader of a something there. You are
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ol wEwElT Wl ;oW G1E ATIT
a1 1 ary wdt o Al dar oA w dEar

AN A FET A W wEEi AJm 2 owaw
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-

st vmre Tag: wEig oqw oawm WA 8
fr sitfasz Fpem St wars fwremn 2 3AaT
| WY wEw ¥ ot & wiy ama  fe aiae

forsr &1 wEaTe ot AwwEe fom wr awaw

AT FT AT 4T AE QU TAT O E 4T qr | At TwATIEe W gy 61 @mT §
3w & f v T MR TN s 15 7 g
TifEdl | ag a St TEE 9 T 9% 9w wefr T ¥ W WHe UHe We THE
A % WE AT W OATE W W I | ay . (nterruption)  ¥xm faiT ¥
€ %y awe ¥ feas, e Wit gwe @
q TEETeEe o A, TR SeAmd 5 @A # |

a1 "Ha FA STT AT | TAF0 AT Al
dte UAe Eo FEAT, FEw fAE w0
TF ATq HIT TOW AT 4 uA 42 AT
w1 W) wE 7

(Unterruptions)

Wt weq A S g faz o oefe

AT %1 Zen w1 avaa fE &

(Inrerruption)

SHRI OM MEHTA: Mr.
his own style said .

s CWARAN ; ZATA GEeE fEAEe
211 -
' (furerruptions)
graaras (st dte dfe T )
Y HE A3 ST )

SHRI OM MEHTA: Sir, Mr. Rajnarain and
my other friends sitting opposite have said
that the Sangharsh Andolan which is going on
in Bihar is very much non-violent. Sir, I have
a list of incidents which have taken place in
Bihar during the last three months.

SHRI OM MEHTA: Even before Mr. Lalit
Narain Mishra was killed, there were other
attempts made on his life. I will bring one or
two instances to the notice of the House.

SHRI G. LAKSHMANAN: On a point I of
order, Sir. The subject under discussion is
about the grenade and so many members from
both the sides have made so many charges,
politically or otherwise. I think that this has
been cooked. This subject has been brought in
to make it political. Therefore, 1 would say that
the Ministsr must reply only to the subject-
matter and not to other issues which are i not
connected with it. 1 want your ruling, Sir.

Faar

Rajnarain in
(Interruption)

ot et feg: swraTers wEmEw, fa
A TAATIIAY F| AT TF 9. ..
(Imterruptiony)

ot ﬁ"[ aE AR FT AT U5

ars wrET 2 7

IyEEnE (W1 dte e ) -
qITE W% WIET 97 A0 A T £

ot v fag o ofeg, W oamA § e
d1 AN A%9 J ararT e g |
FHA W WA WA S9N T AT
A TEATEAN AT AET WM | WTW
arz grm e oot owarmw & oow fam
Tz a1 T difaes foer o1 2 ag wie aEf
T WEAT 2, W FHEr 417 HAET 91 ...

(Interruption)

H?'ﬁ’

off TomwEe : § a1 owrw A T v
(Unterruption)
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): This is no point of order. The
Minister has a right to reply to the debate and
he is replying to it.

St RATIEN A, TEE WT ATET |
i ag Fraae som e £ B ow @ W
far Feite dar goy & A7 &fam Aaro

firg & @ o w1F =2z afs F 5 41

Tz fE THOR F1 AATTA FLAT | T4
agi @ma § o d= awe S &
ara 1 fem 97 zemr & W oqw
AT 97
AR L |
Tad A dEL

qFE 7 OHEr 9TEE 9T% WIEY 98

firg ot A T HAA

a1
CTAEA

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Leave it to the responsibility of the
Minister. He knows it.

SHRI OM MEHTA: Sir, one hon. friend
from the opposite side said that we have been
instrumental in bringing this subject. He
forgets that when 1 read out the statement
here, all the sections of the House demanded a
discussion. And the notice for discussion was
given by Shri Bhupesh Gupta, by Mr.
Kadershah, who is not a Congress Member, by|

[25 MAR. 1975]

Dr. V. P. Dutt, Shri Prakash Vir Shastri and
Dr. Matbew Kurian. Sir, he should be more
careful in making a charge. Sir, here is the
order paper and ycu can see the names of the
people who have given the notice. Then this
discussion has been brought before the House.
Today, they come with the charge that we
have been instrumental in bringing this
discussion.

st AT o e wrd, femwww winm
AT 20 MOE A gL 97, T fF 2 A
FT ATAT T

SHRI OM MEHTA: Sir, when the dis-
cussion is recoiling on them, they are taking

shelter under this. Sir, here is the order paper.

the climate and
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SHRI BHUPESH GUPTA: We gave the
notice. We took the initiative. Wc fully own
it. I do not know what they do.

SHRI OM MEHTA: Sir, in Bihar, a lot of
incidents have taken place .

SHRI O. P. TYAGTI : Sir, I am on a point of
order.

SHRI S. P. GOSWAMI: Sir, on a point of
order.

IO B R i

HTET gEA B ITTATAE uEew, § fAw
Tl E1 AT AAT A7EAT F—W HeAE

¥ 7 s o wEar e 9w 9w 4,
47 A1 A9E § AT §—3anit nx qifafEwa
7T F ¥ 0 qE w0 SRR w9

g e uge fg F I T wIw A

oft Wi AgAr - § T AT T2 oA 7

oft W SOV AN ;. L. G feafa oAt
me Mo g T #gw ® wd ==fe= T4
A /g E

SHRI S. P. GOSWAMI: What is this, Sir ?
When the Minister replies, we should listen
carefully and afterwards, if we want any
clarification, we can ask him. If the Members
go on cross-examining him. then how will you
control them ? Here, the Minister has every
right to say something to which he takes the
responsibility. And that speech may be
contradicted afterwards. But he cannot reply
according to-Mr. Rajnarain's or somebody's
written speech. He will make his own speech
and not Mr. Rajnarain's speech.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): This is a sound advice.

SHRI BHUPESH GUPTA: Kindly, do not
unnecessarily take the time. We all
mentioned, despite the Mathew Commission,

and in our own way referred to the case of L. N.
Mishra's murder. And we are discussing also
the
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[Shri Bhupesh Gupta.] situation in the
country under which condition and climate,
the incidents have taken place. I think the
Minister would be as much justified if not
more in telling us, in giving us some
information about the incidents.

SHRI OM MEHTA: I was not referring to
the enquiry about the murder of Shri I... N.
Mishra. But 1 was only saying how in Bihar a
climate of violence was created . . .

SHRI RAINARAIN : By the Communist
Party and the Congress Party . . .

SHRI OM MEHTA: By you and your
friends. Sir, I will read out:

“o5 FAFA, 1074 T AGA AT FTEHAT
I i O 1T
% oa@ 7 frews v 5 @ v
WA AT IATH ORI IWAAE WA
TEH AT FANT w17 w1 AT amr w1 wan
¥ A 97 TAwe q99E fAar o oam-
et & fwmr o @1 we a9 wE T oW
feft w1 %7 ST F W g 2T oy
@A 79 fwmr 9% mar afew 9%
HEl qHT M

THe Wio Mo

‘et AT w11 W 12 FArE w1
OHe WHe Wo HIT Hww 9 & wHifezz
FMT ® WEAI TE UF A4 AW W, e
A [T § 97 9v 2 wRaT &1 o1 9
A W 5 weEe< &1 o aw & mr "

Sir, 1 have got a complete list and it
contains 47 incidents.

SHRI SUBRAMANIAN SWAMY: You
fcave missed the 5th June, 1974 incident
when the Indira Brigade tried to assassinate
Mr. Jayaprakash Narayan.

SHRI OM MEHTA: We have nothing lo do
with that. And the. Congress President
immediately refuted that allegation

[RAJYA SABHA]
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and said that he is not a member of the Indira
Brigade.

Sir, 45 incidents of violence took place in
two three months period in Bihar wiiere arms
were thrown.

Sir, 1 won't take much time now.

Sir, the Government's attention has been
drawn to a report appearing in one of the
newspapers yesterday about a band of
extremists reaching Delhi with V.I.Ps. as their
targets. The Government have so far no
intormation of any such organised band of
extremists being in the capital. However,
since such reports can create undue alarm and
fear, security has been tightened wherever
considered necessary.
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SHRI OM MEHTA: Sir, Shri Bhupesh
Gupta asked a question as to how such highly
explosive hand-grenades had come in the
possession of the culprits. I would not like to
hazard any guess or offer any explanation on
this point. These are matters for the
investigating and other authorities to consider
and come to proper conclusions.

St TrRATEA
F7 A1 Ao &

TZ ITT AP ETFAT

AN HON. MEMBER: Sir. this should not
be recorded, this is out of context.

SHRI OM MEHTA: Sir, the growth of the
cult of violence which we have been recently
witnessing is a dangerous sign. Violence has
no place in a civilised society and any
tendency towards it in our public life must
cause unquestionably the gravest, concern.
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Early in January this year we witnessed a
dastardly and gruesome crime in Samastipur.
Last week, there was the attempt by a person
to gain entry into the Allahabad High Court
premises with a loaded revolver, where the
Prime Minister was to give evidence in the
Court that day in her election case. While we
are still in the process of sorting out the rami-
fications of the Allahabad incident, within
two days came this most distressing and foul
attempt on the life of the Chief Justice of
India. All this, this chain of events which have
taken place in such quick succession within a
period of less than three months has, I submit,
a lesson for the country which we must all
ponder over with the deepest anxiety.

=Y TAAATCAN @ A AT FT 7R 8 7

SHRI OM MEHTA: Sir, in this context, it
would be unrealistic if we try to overlook or
gloss over a certain atmosphere deliberately
being built up in some parts of the country of
contempt, disregard and disrespect for
lawfully constituted authority and institutions
which are the very basis of our democratic
functioning. There is, inevitably,
introduced...
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Order, order, please.

SHRI OM MEHTA: Sir, I was saying that
there is inevitably introduced into this
movement campaigns of personal hatred and
personal vilification. There is talk of a
revolution—a total revolution—to reform
society and to bring about, it is claimed, clean
public life.

W oW gwmm oAn ;o R, 79 0%
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qear fug awmTee #t EREET AF g0

g1l

({nterruptions)

SHRI. OM MEHTA : Sir, I must tell them,
these crusaders of cleaning the public life that
they have themselves claimed that there are
some people who are corrupt in their ranks.
The repeated emphasis in this movement, it is
significant to note is to involve the youth of
the country. Students are asked to come out of
colleges, given up their studies and lead the
movement to break wup duly elected
legislatures, paralyse administration and
disrupt governmental functioning—all in the
name of democracy.

The future of youth is so closely interlinked
with the progress and well-being of the
country as a whole that any attempt to divert
them from constructive channels can result
only in serious harm to themselves and to the
nation.
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SHRI SUBRAMANIAN SWAMY: One
per cent is all that matters.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Now please allow the reply to go on.

SHRI OM MEHTA: Sir, nobody denies that
there is room for frustration and discontent
among sections of our people in the country
today and, may be, more so among the youth.
We have been passing through difficult times
and Government's efforts and emphasis
always have been to find means and methods
to meet these challenges—challenges of
unemployment, poverty and economic
pressures. 1 would claim that Government has
achieved a measure of success in this direction
though in a vast country like ours the pace of
progress may not be as fast as we desire. But,
where do disorder and disruption: lead to ? Let
no one who has the good of the country and
the people a heart mislead any section of our
community into activities which may cut at
the very root of a civilised and democratic
society. Let us not do anything which will
shake people's faith in the rule of law and in
parliamentary and constitutional processes.

Sir, in the end I would like to say that there
have been several press comments on issues
arising out of the incident of 20th March. I
would like to quote here one particular
observation by one of our leading dailies on
this situation.

[RAJYA SABHA]

"Criminals tend to become more active
when society itself shows less concern for
law and order. The youth who made an
attempt on the life of the Chief Justice is
the symbol of an evil and a threat, and it is
the duty not only of the Government but of
the nation to destroy it".

Thank you, Sir
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MESSAGES FROM THE LOK SABHA

I. The Nagaland Appropriation (Vote
on Account) Bill, 1975

Il. The Nagaland Appropriation Bill,
1975.

SECRETARY-GENERAL: Sir, I have to
report to the House the following messages
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:—

in

"In accordance with the provisions ot
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Nagaland
Appropriation (Vote on Account) Bill,
1975 as passed by Lok Sabha at its sitting
held on the 25th March, 1975.

The Speaker has certified that this. Bill is
a Money Bill."

(1)

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Nagaland
Appropriation Bill, 1975 as passed by Lok
Sabha at its sitting held on the 25th March,
1975.

The Speaker has
Bill is a Money Bill."

certified that this

Sir, I lay a copy of each of the Bills on the
Table.

STATEMENT BY MINISTER

RE. ORDERS OF DETENTION UNDER
MISA IN TRIPURA

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND AD-
MINISTRATIVE REFORMS AND DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Sir, in



